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The House than adjourned for 
lunch at twenty-four minutes past 
one of the clock' 

The House reassembled after lunch at 
thirty-four minutes past two of the clock, The 
Vice-Chairman (Shri Md. Sailm)  in the 
Chair. 
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PRIORITY FOREIGN COUNTRY 
UNDER ITS SPECIAL 301 LEG-
ISLATION 

THE VICE-CHAIRMAN (SHRI 
MD. SALIM); Now the Discussion 
on the Working of the Ministry of 
Commerce. Mr. Yashwant Sinha to 
begin.  

SHRI YASHWANT SINHA (Bihar): Mr. 
Vice-Chairman, Sir, I have a clarification to 
seek in the beginning. I find from the order 
paper that listed in it is also clarifications on 
the statement on Special 301 which the 
Minister made yesterday. I seek your 
direction, Mr. Vice-Chairman, whether you 
like us to talk about it while discussing the 
Ministry of Commerce or to seek 
clarifications separately at a given time after 
the Discussion on the Ministry. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): That will be taken up separately 
because the speakers are  different. 

SHRI CHATURANAN MISHRA (Bihar): 
But Members are free to refer to 301 because 
the Discussion is on the Commerce Ministry. 
The Members cannot be restricted. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Not restricted. They are free to do 
so. But we cannot Jestrict others who are not 
speaking on this Ministry but are seeking 
clarifications on Special 301. 

SHRI CHATURANAN MISHRA: The 
subject is so vast. They are free to speak on 
what they like. 

SHRI YASHWANT SINHA-. Mr. Vice-
Chairman Sir, let me first state that I deem it a 
great honour to open this debate on the 
working of the Ministry of Commerce here in 
this House today. The Commerce Ministry 
occupies a pride of place in the Ministries of 
Government of India. In the   entire new 
economic policy 

of the Government, I think; the one 
Ministry which is the most important 
Ministry, the one Ministry where the 
success of the new economic policy 
has to be demonstrated the most, is 
the Ministry of  Commerce. From 

whatever little I know of the working of the 
Minitry of Commerce, of the direction, of 
India's exports and of the performance of 
India's export-import trade during the last 
almost three years that this Government has 
been in power; I will begin by saying that it is 
in the performance of the Ministry of 
Commerce that the failure of the new 
economic policy of the Government is the 
most maifest. It is here that the whole policy 
has come home to roost and has produced no 
results. 

Mr. Chairman, I begin by referring1 to the 
trade policy statement. It is important to 
recount this because within a fortnight of the 
new Government coming to power in June of 
1991—they took power, I think, on the 20th 
or the 21st of June—On the 4th of July the 
then Commerce Minister came out with a 
policy statement on export-import trade. All 
this was consolidated later in consultation 
with the Ministry of Finance. On the 14th, I 
think, or the 13th August 1991 he presented a 
comprehensive statement on trade policy to 
Pariament. I would like to read briefly from 
that policy statement. The then Commerce 
Minister said: 

"The export momentum built up during 
the period 1986-87 to 1989-90     ..." 

They have very carefully chosen this period. 

"... when India's exports grew at an 
average annual rate of 17 per cent in terms 
of US dollars was lost in 1991 when export 
growth decelebrated to only 9 per cent in 
US dollars." 
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[.Shri Yashwant Sinha] And then "exports 
in April-May, 1991 have actually shown a 
decline of 5.8 per cent." "The restoration of 
the viability of our external payments 
situation was the most urgent task, and to this 
end the Government announced a policy 
package on the 4th of July." The avowed 
objective of this policy was to give a "push to 
our exports.      This   is   what   it  was. 

The Annual Report of the Commerce 
Ministry which has a Preface by the present 
Minister of Commerce says: 

''Trade policy occupies a central place in 
our economic restructur ing." 

He admits what I said in the begin-ning, and 
then, paying himself a compliment   .ho goes 
on to say: 

"The new export-import policy 
announced for the period April, 1992 to 
31st March, 97 marks a watershed in our 
trade policy. The basic philosophy of the 
new policy is that foreign trade flourishes 
in an atmosphere   of freedom." 

The basic philosophy of the new policy is that 
foreign trade flourishes in an atmosphere of 
freedom. I am leaving it at that as far as the 
new export-import policy is concerned, be-
cause I would like to refer to it a little later in 
my speech. But in his Forword the then Chief 
Controller of Imports and Exports on this new 
export-import policy echoed the sentiments of 
the Minister and said; "The fundamental 
feature of the new policy is freedom." 

Now, T would like to go on to the Annual 
Report of the Ministry again, because these are 
important pointers to the whole mental frame 
of the present Government which has carried 
out all these policy changes. Here the 
Commerce Minister says again in the Preface: 
"The future direction of the policy will "be to 
prune these negative  lists so  that     they  
contain 

only those items where exports ot imports are 
to be regulated on ground of safety, security, 
environment an< the like." So, the export-
import po licy objective is only to restrict im-
ports or exports to suit these ends Which are 
these considerations? Grounds of safety, 
security, environ ment and the like. It means 
the Government has given a complete go bye 
to such mundane, irrelevant con siderations as 
foreign exchange, such mundane irrelevant 
considera tions as the health of the domesti 
industry, the indigenous angle. These are not 
important policy parameter! before the 
Government, The Government will restrict 
imports and export only in areas concerning 
the security of the country, the safety of the 
coun try and other such considerations These 
are issues which will determine the policy of 
the Government. Now why I am taking a little 
time of the House on this is because I am gla( 
Mr. Pranab Mukherjee, the Cabine Minister 
for this has come. He is ai old hand in the 
game. He has serv ed under various Prime 
Ministers an< he himself has been both in the 
Com merce Ministry as well as in the Fin ance 
Ministry, the architect of th policies that he is 
now compelled to dismantle and dismember 
and to speal in their support, I can sympathise 
with him. I can empathise with him T have all 
my feelings for him, beca-use here is a very 
embarrassing situa tion for him. T have great 
hopes from him and I have told him in 
persona discussions also, because he is an ole 
guard T think he will have some feelings for 
some of the policies which the Government of 
India has follower successfully in the oast. 
Therefore, am reminding him that the new 
poli cv parameters are completely divorced 
from the reality of the situation. Therefore, it 
is that all he avowed objectives of the new 
trade policy have not beer; fulfilled. So. going 
back to the point that T was making that the 
measures mentioned in the trade oolicy 
statement which, the Government adopted on 
4th July 1991 ,and put together in  a  policy     
statemen 



285 Discussion ' on the [11 MAY 1993 ] working of the -286 
Ministry of Commerce 

before the Parliament on 13th August, 1991—
we are in 1993 today—have not done anything 
to contribute to the promotion of exports. Why 
is it dangerous? It is dangerous because the 
predicament that we are facing today is largely 
because such policies were followed in the 
past in the decade of the 80s, especially in the 
later half of the 80s. Therefore, we got into 
these problems. And if the Government of 
India continues to follow the same policy, 
continues to insist on making the same 
mistake, I have no doubt in my mind that we 
will proceed towards the same dangerous 
situation. Mr Vice-Chairman, in this context, I 
would like to refer, for instance to the position 
that was there f am saying it because briefly 
non-Congress (I) Governments were in power, 
it is very easy now for the present 
Government to put all the blame on the four 
months or six months that we were ki power 
or on the eleven months that the National 
Front Government was in power and say that 
they Were responsible for all the ills that the 
country is facing today . But you are 
deliberately conceal-in g, knowingly 
concealing the truth and that truth appears in 
governmental document here and there, if one 
looks at them carefully. 

Mr. Vice-Chairman, look at the trade      
imbalance.      What      was      the trade      or      
trade deficit      in      1979-80? It was Rs. 2.725 
crores. That was what it was. What was it in 
1980-81? In the first year of the dangerous de-
cade of the Eighties,  it was Rs. 5,838 crores.  
Subsequently, I am going    to read up  to  
1989-90,   Rs.  5.838   crores, Rs.  5,802 crores. 
Rs, 5,490 crores, Rs. 6,060 crores, Rs.  
5,390crores. Then, I will go to  1985-86, it 
goes up to Rs. 8,763 crores   then Rs.   7,644      
crores, then, Rs.  6.570 crores, then   Rs. 8,003 
crores.      In the last year of the Seventh  Plan.   
1989-90    it   was  Rs.  7.735 •crores.      New      
these      are     figures from     the     Economic     
Survey    of the      Government,     of      India.      
In its- narrative   - portion.      what does the-    
Economic     Survey     say?   The Economic 
Survey says.  "This performance     is    marked    
by     a     high trade      deficit     of      about     
dollar 

5.4 billion per annum during 
the last live years.' They include 
the last five years". They include 
other areas also. Now when you talk 
of the buoyancy of exports in the 
last years of the Eighties, then, you 
are deliberately concealing the fact 
that there was a greater buoyancy in 
imports; and that India incurred 
year after year an unsuitable and 
dangerous trade deficit. Mr. Pranab 
Mukherjee is in the best position to 
understand this particular thing be 
cause he had aiso been the Finance 
Minister. It is that unsustainable 
level of our trade deficit, and our 
current account deficit which has 
caused all the balance of payments 
problem which the country is facing 
today. If we embark on the that 
dangerous path again, then, I do 
not want to be a gloomy prophet of doom, but 
I have no hesitation in saying that the cuntry 
will face the same difficult situation even in 
future. What are the indications? Mr. 
Vice.Chairman, here is the report of the 
Parliament Standing Committee on 
commerce. Now what do they say? What does 
the Annual Report of the Ministry itself say? 
"We have but 0.41 per cent of the total global 
trade." That is the harsh truth. That is the 
insignificance to which this country has been 
reduced over the years. The obective which 
has been set is 35 billion of exports by the end 
of the Eighth Plan. The export growth rate up 
to the last fin. ancial year, up to January-April, 
was only 2.2 per cent. I do not know whether 
the Minister has got the flg-uirvs for the whole 
year. but this is what it was whereas the 
import growth was huch. higher 13.6 per cent 
13.14 per cent, in dollar terms. That is because 
of- this yawning trade gap of dollar 3.3 billion 
up to that period. The estimates are it might go 
up to dollar 5 billion. As far as the last 
financial year is concerned, some people say it 
might, go up to dollar 6 billion. 

Now. exports have not picked up. This is 
2.3 per cent or 2.8 per cent or 1 8 per cont, 
whatever may be the ultimate figure. This 
growth rate is against a negative growth rate     
in 
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the previous year. So when you are 
talking of this growth rate, it is 
meaningless. This growth means no. 
thing at all. You have adopted a 
policy, "Give all the freedom in the 
world to the exporters, to the Indian 
industry, to everyone, exporters and 
importers." You have also mentioned 
in your various documents that one 
of the reasons for the shortfall in 
exports or for exports not picking 
up was the import compression which 
had to be adopted in the light of the 
balance of payments crisis. Now I 
have challenged this in this House 
and I would like to repeat it. There 
is no empirical evidence that import 
compression has led to the deceiera. 
tion in industrial growth or in the 
deceleration of exports. And Mr. 
Pranab Mukherjee happens to continue to be 
the Deputy Chairman of the Planning 
Commission. He has a vast machinery at his 
disposal. I ask you, I request you, to kindly 
order a study of this. Let some group study 
this. I would like to be faced with empirical 
evidence to suggest that this import 
compression which reduced our trade deficit 
So considerably in 1991 has led to export 
deceleration. We were having in the Question 
Hour, Mr. Vice-Chairman, a discussion on the 
import of raw silk. Why is it that from 'nil', the 
import of raw silk went up to 40 tonnes? When 
we are talking of the fact that there should be a 
restriction on imports, this is what we mean. 
Your domestic silk producers, your weavers, 
are suffering. And, here, we have spent lakhs 
and millions of dollars in order to import raw 
silk which is not a necessary import, from 
China and from Brazil. When we made import 
compressions through fiscal and monetary 
measures, it is precisely this kind of import 
which was sought to restricted. Mr. Vice-
Chairman, I would like to quote here the report 
of the Standing Committee. It is not the report 
of one particular party. It is a report of all the 
narties which are represented in Parliament. 
And that report says that unrestricted imports 
are bound to adversely affect 

our balance of payments and self- 
reliance which is one of the stated 
objectives of the Import-Export Pol 
icy. And they stay, "The Committee 
regrets to note.. .—which is a very 
strong condemnation coming from a 
Parliamentary Committee—" ....that 
there is developing in the country an 
overwhelming tendency in favour of 
import culture. This has spread con. 
sumerism leading to weakening of 
our self-reliance." This is the report 
of the Standing Committee. So, in 
the name of export promotion, what 
the Government is doing is, import 
promotion. What you are doing is, 
you are creating a new psychology 
of people depending on imports, of 
elite consumption, of a totally distor 
ted picture of the economy, unnecess 
ary imports, unrestricted imports. 
And when, Mr. Commerce Minister, 
you restrict the list of negative items 
or restricted items in your Trade Po 
licy which is valid for the next five 
years cue hopes, you are giving free 
dom to the importers to import items 
(1) which are going to hurt the 
domestic industry and (2) which are 
not required by our economy. You 
had handled a far more restrictive 
import trade regime and you had 
handle, it successfully in the past. If Indias 
exports have gone up from Rs. 600 crores to 
whatever is the figure now — Rs. 33,000 
crores ot Rs 38,000 crores — today, then, 
there is no reason why all the policy para-
meters of the past should be so smugly, so 
callously, ditched. Mr. Vice-Chairman, 
therefore, the point I am making is that the 
whole direction of this New Trade Policy is 
wrong and one hopes that it wall be possible 
for the hon. Commerce Minister to take 
control of the situation and make sure that this 
does not cause the kind of damage which it is 
bound bound to cause. 

Now. in the matter of exports, I am quoting 
from the Standing Committee. What have 
they said? We have advertised, with great 
fanfare, that the exchange rate poliev of the 
Government, the complete liberalisation,   the  
complete  convertibility,  fri 



 

this year's Budget, is a great achievement. This 
is the most shining achievement of the 
Government and ail this has been done starting 
with the streamlining of the Exim Scrips in 
1991. The partial convertibility and full 
convertibilities on the trade account are sought 
to be justified on the ground that these are 
going to help our exports. Now, Mr. Pranab 
Mukherjee should know better than anyone 
that the exchange-rate adjustment policy is a 
debunked theory in international trade. 
Nobody believes any more that if you change 
your exchange rate, if you adjust your ex-
change rate, your exports are going to pick up. 
We have done that adjustment and we have 
pushed up the price of the dollar to Rs. 32|. 
today and the 'hawala' is at Rs. 37/- or Rs. 38/- 
or Rs. 40/-. 

SHRI JAGESH DESAI (Maharashtra)- It 
is at 39 rupees. 

SHRI YASHWANT SINHA: Mr. Jagesh 
Desai tells me that lit is at 39 rupees. Now, if 
this be so, if this is the kind of devaluation 
which has taken place, almost 100 per cent 
devaluation of the Indian rupee, and after that 
we achieve a growth rate of 2.2 per cent in 
exports, is this policy justified? What has the 
Standing Committee said about it? The 
Standing Committee, after due consideration 
and deliberation says: "This variable 
performance in different categories of product 
groups would lead to the conclusion that 
across the board measures of devaluation etc. 
have not helped export performance" and if I 
might add, they are not going to help them 
even in future. It is going to be the same story 
of disappointment and frustration if we 
continue to follow this policy. 

Now, Mr. Vice-Chairman, why is it that we 
have embarked on this path? Why is it that we 
are now liberalising at a mad pace? Why is it 
that we are debunkdng, we are denigrating all 
that was considered valuable, that was 
considered worthy in our system? The simple 
answer to that,    as 

we have said in debates on economic policy, is 
the fact that we are acting under pressure. We 
are told that this is the line which India must 
adopt. This is what it amounts to. We are under 
pressure from the World Bank; we are under 
pressure from the IMF; we are under pressure 
from the Asian Development Bank and the 
policies, whether they are policies in the 
Budget or whether they are policies in the 
Ministry of Commerce are being dictated from 
abroad and * Mr. Vice-Chairman, this is the 
reason why we are following policies which 
are not going to lead us to Eldorado. They are 
only going to lead us to disaster. Now, just 
take one more example of this Annual Report 
of the Ministry of Commerce. 

There was a time when the stock 
market prices were going up. Then 
every Minister in the Finianee Minis 
try, including the Finance Minis 
ter, was vying with each other to 
come and claim before Parliament, 
before the people, before every for 
um in this country and abroad that 
the increase in the stock market pri 
ces was because of the liberalisation 
of economic policies of the Govern 
ment when that policy had nothing 
at all to do with what had happened 
in the stock market. Similarly, what 
does the Annual Report of the Man. 
istry of Commerce say? It says: 
"Consequent upon the positive liber 
alisation measures undertaken by 
this Ministry, exports have shown an 
improvement this year as compared 
to the corresponding period last 
year." Now, Mr. Vice-Chairman, cor 
responding period last year, I have 
already told you, was a year in 
which there was a decline in exports. 
What satisfaction do you want to 
draw by saying that we have an 
export growth of 2.2 per cent against 
a projected growth of 13.6 per cent 
or whatever was the target fixed for 
the Eighth Plan and we have already 
lost that? Do you think we will ever 
reach  35  billion   dollars  by the 
end   of the Eighth Plan?  That appears 
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to be a very unlikely target. But ag 
ain, what is it which the Commerce 
Ministry ought to do? I think I have 
no hesitation in saying that the Min 
istry of Commerce is barking up the 
wrong tree. I have said it m a debate 
earlier when Mr. Pranab Mukherjee's 
predecessor was here in  this House. 
I said that there is a tendency on the 
part of the Ministry of Commerce to 
explain away its failure. If there is 
any deceleration, if there is any 
shortfall, they will find hundred, reasons  why  
that  shortfall  has   taken place from President 
Clinton to   the last cobbler in Agra. But if 
there is any  little  success  with  which     the 
Ministry of Commerce or its policies have 
nothing  to  do,   then  they will be the first to 
rush and claim credit for it. This is the 
tendency in      the Ministry  of  Commerce.   
For      God's sake, please get rid of this 
tendency. Please look deeply, carefully into 
what ought to be done. There are a lot of things 
which ought to be done. But one thing which I 
would like to emphasise is that along with 
micro approach,  there must be a micro app-
roach. Unless you adopt a micro approach, a 
firm-by-firm, a product -by— product     and    
a     market-by-market approach,   your   export   
targets   have absolutely no meaning because 
ultimately if we say that we want    to achieve 
an export growth of this percentage  and we  
want  to  have      an export growth of 5 billion 
dollars or 3 billion dollars in the next financial 
year, this incremental trade must be fixed as a 
responsibility on all those star trading houses 
and nan-star trading houses and on all the 
categories you have created    amongst     
export houses. You must be able to       call 
your exporters, you must be able to discuss it. 
You have a plethora       of export promotion 
organisations. Now what I would like to know 
from the hon. Minister of Commerce is 
whether such exercise has been done in     the 
Ministry of Commerce. There are the healthy 
industrial houses, there    are the strong,      
competent       industrial houses in this country. 
What is their contribution?  What is  the  
contribu- 
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tion of the public sector?      What   is 
the contribution of the small     scale 
sector and what is the contribution of 
the foreigncollaboration company? I 
don't have the figures. I could     not 
get the figures in a hurry but I know 
this   from past experience that      the 
contribution of the small scale sector 
is a very significant contribution; the 
contribution of the public sector is a 
very  significant  contrbution.      There 
are some honourable  exceptions am 
ong the large industrial houses in the 
country which are doing export, but, 
by and large, the biggest culprits on 
the export front  are  those who are 
in the 'large' category and those who 
have the advantage of foreign colla 
boration. They are the ones who   are 
not contributing to the country's ex 
port efforts. They are here only     to 
exploit  our  domestic market        and 
there  is  no  reason,  Mr.  Vice-Chair 
man, why they cannot be forced  to 
make more and more efforts and     a 
really significant contribution  to our 
export effort. So the point I am 
making is, call them. Call all your 
industrial houses, call your exporters, 
call your export houses and sit down 
with them. Give the task to the 
Export Promotion Councils. Ask them 
to bring to you a list of what is going 
to be the export target of 
export house 'A' or exporter 
'B' in relation to market 'C' in rela 
tion to product 'D', what is it going 
to be in a period of time, in 1993-94, 
1994-95, 1995-96. Now you have a 
five-year policy of export-import. Ask 
them to give you a target for the 
next five years and it lis only then, ifter you 
have broken if down expor-er-wise, product-
wise, country-wise, that you can monitor it 
properly, you can give them the assistance 
that the need and you can ensure that our 
export  targets are fulfilled. 

There is another area Mr. Vice-Chairman, 
to which I would like to make a reference 
because I have recently written a letter to the 
hon. Finance Minister on this and I think that 
is an area where we are missing a lot of 
opportunity. Somebody brought it to my 
notice recently that in project  exports these is  
tremendous 

[RAJYA SABHA] 
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possibility and project exports is one 
area where there has actually been 
a decline. If you look into the figures 
given by the Standing Committee in 
its Report, then you will And that 
project goods have actually declined 
in the last financial year over the 
previous financial year by 28.3 per 
cent. Now why has this situation 
come about? This has come about be 
cause the entire procedure for pro 
ject exports, despite all the claims 
of liberalisation which this Govern 
ment has made so far in 2 and half 
or 3 years, is something which does 
not apply to project exports and this 
is one area, Mr. Vice-Chairman, 
where I said there are tremendous 
opportunities. The Committee, for 
instance, said, "The Committee un 
derstands the consultancy and project 
exports are entitled to only 50 per 
cent of the benefit under income-tax 
as compared to other exports. The 
Committee sees no rationale for this 
discrimination, particularly because 
Indian Intellectual Properties can be 
utilised to earn foreign exchange on 
a much larger quantum than at 
present. The incentives given for pro 
jects and consultancy should be, 
therefore, at par with other exports." 
Then they go on to talk about the 
project exports. That is why J don't 
want to go into the details. But the 
point I am making is that this is one 
area where it is possible for India, gi 
ven the stage of development in which 
we are, to make a solid contribution 
and there is no reason why we should 
not take advantage of it and there 
is no reason why the Government 
should not look into this and make 
sure that we exploit the potential 
which is available to us. 

Now, Mr. Vice-Chairman, there are many 
other areas but in view of the limited time that 
is there at my disposal. I will not go into all 
those areas. I will merely touch two or three 
other important points which, to my mind, are 
of extreme importance and which require 
careful  consideration for our 

future as a nation. The first is in regard to 
international trade negotiations. As far as the 
Uruguay Bound is concerned, we have 
repeatedly pointed out to the Commerce 
Minister a>nd to the Government in this 
House and outside and I would like to repeat it 
that there is no reason why the Government 
should shy away from appointing a Joint 
Parliamentary Committee on the Uruguay 
Round of trade negotiations. This famous 
Dunkel draft was given in December 1991. 
The whole of 1992 has passed and there has 
been no agreement, not because we were 
creating any difficulties. We were lying 
prostrate. We were there helpless. We were 
prepared to eccept anything. 

We were prepared to accept their blows but it 
did not come to that. We were saved by a 
conjunction of factors abroad because the EEC 
and the US could not come to an agreement 
and there was presidential election in the USA. 
A whole year has gone by. There was a danger 
that the GATT round might be brought to an 
end immediately after the assumption of office 
by the US President sometime in February or 
March. But, fortunately or unfortunately for 
us, the new US administration has taken a 
view that they would like to look afresh at the 
entire Dunkel draft and, therefore, the 
likelihood is that the whole thing will remain 
pending and it is only towards the end of the 
year that something might emerge. As far as 
we are concerned. I am completely unable to 
understand the point of view of this 
Government which is only waiting for foreign 
impulses as if we cannot do anything. It might 
be finalised in March 1993 or April 1993 or it 
might be finalised at any moment of time. So, 
we are not in a position to take any initiative. I 
was listening to the speech in the Rashtrapati    
Bhawan—the    hon. Commerce 
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was also there—of the Tanzanian 
President. What was the Tanzanian President 
saying? He was saying, "India has been the 
lelader of the Third World.    We expect India 
not only to come to the rescue of a country like 
Tanzania but we expect India to take the   
leadership  of the Third World". This is the 
leadership which came to us naturally.    This is 
the    leadership which Mr. Pranab Mukheree,    
as   the Minister of Commerce, as the Minister 
of  Finance, has assumed in his personal  
capacity, in    international fora and he has led 
the Group of   77   in pointing out or projecting 
our point of view.    Now why is it that    
suddenly India, a mighty, a great country which 
used to occupy a position of pride,   a position 
in of influence, a position of power, whether it 
is GATT or    UNCTAD or     any    other    
international forum, has become so helpless?   
Why is it that today we have suddenly toe-came 
so helpless that We have to depend  on   
President   Clinton ,to   save us, if at all, and we  
can't take any initiative on our own?   Why 
can't the Government   appoint   a    committee? 
The US Congress is in a   position   to influence  
the US  policies.    The    US Trade 
Representative says,   "we have to satisfy the 
US Congress and that is why we must take 
action against India under Special 301".   That 
is something to which I shall come a little    
later. Why is it that the Parliament of India 
cannot be taken into confidence?   Why is it 
that the Parliament  cannot give direction to the 
Government?   Why is it that the Parliament 
will not be listened to by this Government? I 
am saying this with all seriousness     about the 
Uruguay Round.    I  am    talking basically of 
the patent    system,    our patent law of 1970, in 
the context    of Special 301, in the    context    
of   the Uruguay Round  of discussion.    I am 
saying this not merely as a question. It is a very 
shortsighted view to take that it might lead only 
to an increase in  drug   prices  in  his   country   
and, therefore, we should not accept   it   or ask 
for some safeguard in regard   to drug prices. 

Mr. Vice-Chairman, if I could take a little 
time of the House in telling you what exactly is 
involved, what is it that the Dunkel proposals 
tell us? What is it that the developed countries 
are wanting India to do? What is the manner in 
which they want the famous Act of 1970, 
which has been responsible for our economic 
growth and economic self-reliance, changed? 
What is it that they want changed? Mr. Vice-
Chairman, they want that along with process 
patent, we must also have product patent. In 
other words, if these spectacles can be made by 
one process it is possible under our law for 
somebody else to discover another process to 
make the same thing. But if you go for a 
product patent, then this product is patented 
and any alternative route to that product is 
bared. Therefore, they are insisting on product 
patent. Then, what should be the period of 
patent? According to our laws, present laws, as 
far as engineering goods and such other items 
are concerned, the period of patent will be 5 to 
7 years. As far as chemical goods, drugs, etc. 
are concerned, it will be 12 to 15 years. Now, 
they are insisting that it should be 20 years 
across the board for patented products. This is 
the second point. The third point is in regard to 
the definition of working of patent. In our law 
importation is not working. The patent holder 
must come to this country and set up shop here. 
He must manufacture that product. In the new 
dispensation importation will amount to 
working. So, a foreigner will take a patent; he 
will not manufacture that iem here. He will 
continue to import for 20 years, the period for 
which he has a patent; and that will qualify as 
working of the patent; and We can do nothing 
about it. He will produce it there and export 5t 
to our country. 

The fourth point is in regard to the reversal 
of the burden of proof. It is a golden law of 
jurisprudence that the burden of proof will be 
on the prosecution all the time. In this 
particular case,  we are saying the burden    of 
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proof will be on the accused on the defence. 
They will have to prove that he has not pirated 
a patent. How can he prove that he has not 
pirated a patent? He does not know about the 
patent. If I do not know about an item, 
commodity, anything, how can I say that I 
have not stolen it? This is the reversal of the 
burden of proof. Then in our case, in our 
patent law, there is this compulsory licence of 
right. There is a concept of public interest. The 
Government retains the right under our patent 
law to ask a patent-holder to make available 
his patent to any other person ki public interest 
on paymen of a suitable compensation. This, 
according to the Dunkel proposals, according 
to the developed countries, will become jus-
ticiable. He can drag you to a court of law. He 
can see that you don't get his patent and that 
he coninues to have a monopoly. 

Then, what is patenting?     According to the 
British law, all the laws in the world, patenting 
will relate to invention. By that logic patenting      
of living organisms is   forbidden.     The 
Harvard mouse has    been   patented, genes  
have     been    patented,    plant varieties have 
been   patented,    seeds have been patented.    
Therefore, there is a great danger. The whole 
field of frontier science of bio-technology   is 
now before us.   We have made a lot of 
progress in this field. If we accept the Dunkel 
proposals, then patenting of living organisms, 
patenting of discoveries, patenting of all the 
discoveries in   bio-technology   will   become 
their right and we sure going to suffer a great 
deal because our research and development, 
our science and technology will receive  a  
knock.    That    is what it is. By   the same 
token,    atomic energy will also be brought 
with in the purview of patents. 

The worst, Mr. Vice-Chairman, is the full 
system of cross linkages of punitive action. It 
is not merely within the GATT, it is not 
merely if you violate IPR norms it is not 
merely in 

the field of trade—of goods and mer-
chandise^—that   they     will    retaliate, They 
want a cross linkage to be established with the 
World Bank and the IMF.    This whole 
settlement, dispute settlement machinery in the 
GATT is going to go completely wonky, is 
going to acquire a completely new character.   
A developing country like India, once it is 
accused of patent violation, will be hauled over 
the coals not only before the GATT but they  
can shut us   out of the World Bank, the IMF, 
the Asian Development Bank and all such 
assistance. Now   these   are   the dangers,    
Look at it.    It  is    hot    a simple  case.    If 
you take it   individually—the     process    
patent     along with the product patent may not 
appear to be difficult. And      take   the period  
of patent, it    may    also    not appear  to  be   
that  difficult.    But    if you look at the     
whole    thing,    all these eight or nine points 
that I have mentioned,     together, it   is a    
very, very dangerous situation and    I    do not 
know—![ am being quite candid— how many 
people even in    Government are 
understanding the implications.    Mr.     
Mukherjee      was    kind enough to call   us.    
We had a    discussion with   him and we told 
nim, "Please   have  a  Parliamentary  com-
mittee to  go  into   this    matter"    He had his 
reservations.   I would like to repeat it to him, 
Mr. Vice-Chairman, through you.     Even  
today,  there    is time.    Let us have a    
Parliamentary committee.    A   Parliamentary     
committee must be able to   go into this matter 
in  great detail  and    set    the guidelines for 
the Government.    But, if  you   continue   to   
dither,    if    you continue  to  vacillate,   If  
you:   continue to think about it, then, it is go-
ing to lead to a situation where the day 
President Clinton makes up his mind—and he 
appears to have   made up his mind—that will 
be the day of doom for India. And, with all the 
em-phlasis at my command I am telling you not 
only on behalf of many of the Opposition 
parties here  whose mind I know but I am 
saying it on behalf of many of the    Congress 
Members also whose mind also  I know, don't 
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[Shri Yashwant Sinha] take this House for 
granted. As far as the meaecrual property Right 
are concerned, Mr. Commerce Minister, iet a 
tsiguai go tnat this is not negotiable, This is not 
negotiable. We snail not negotiate on the 1970 
Act. There were wo Joint Parliamentary 
Committees, it took 20 years for this country to 
arrive at that Act and pass it through 
Parliament. Let us not fiddle with it Let us not 
play small, little, games with it to satisfy OUST 

foreign masters sitting somewhere. This is 
something which is not negotiable. This is 
something which the Government must under-
stand. And, even if concessions are made, 
compromises are made, in any international 
fora, I have no hesitation in saying with all the 
emphasis at my command that we shall not let 
it pass muster in Parliament. Here, you are 
going to face a very difficult Situation and you 
will face a revolt even from your own 
Members. Now, Mr, Vice-Chairman, in this 
whole thing about negotiation, lots) of mistakes 
have been made in the Uruguay Round and I 
plead with folded hands with the Government, 
with the Commerce Minister, let us not repeat 
those mistakes in future, let us for once take a 
tough line, let us take a line which is in our na-
tional interest let us take a line which is in the 
interests of all the developing countries and let 
us assume the leadership which the developing 
countries are prepared to give us. India must 
once again assert itself in the international fora. 
India must once again lead the developing 
countries and tell the developed countries that 
we are not going to submit to any blackmail, to 
any blandishment and to any such games. Now, 
regarding this 301, the U.S. Trade 
Representative has decided to name India 
under 301 for priority action. And I understand 
that 80 million dollars worth of our exports 
under the Generalised System of Preferences 
have already been taken out of the GSP. This is 
a kind of punitive action which they 

have taken. Now, it is important to explain 
this. This is an Act of the U.S. congress which 
was first passed in 1974 There is often a 
contusion between the Super 301, 301 and 
Special 301. I will take a mute time, super 301 
relates to the trade in mercnandise ana Special 
301 is some-txung which applies to intellectual 
property rights services, insurance and 
investment. So, if they want to taise action as 
they have taken against us, they will take 
action under Special 301. This provision in the 
U.S. Trade taw, was strengtnen-ed through an 
amendment in 1988 and the Special 301 came. 
Why did it come? Why was the U.S. Congress 
compelled to make this change? It was 
compelled to make this change because the 
whole U.S. approach to the international trade 
has undergone a change. It is no more 
interested because it cannot compete in trading 
in goods. The border paradigm as the basis of 
negotiations in the GATT round, in all the 
previous seven rounds, is now being given a 
go by. And why is it that they are suddenly 
jumping over tne national boundary and 
coming and delving into your bedroom, so to 
say, and saying "what are you doing about 
investment, what are you doing about 
insurance and other services, what are you 
doing about in-telectual property rights?" That 
they are saying because this is where the US's 
strength is today. Tomorrow they may not 
have any interest. Today, they have no interest 
or very little interest in goods, in merchandise. 
They have an interest in investment because 
they feel that they can continue to export these 
services, these patents and make money. Now 
this is the reason why the Special-301 was 
introduces in 1988 and the US has now taken 
action against India. And what is it that some-
one, a petty official in the US Embassy, has 
given a statement which appeared in today's 
Hindustan Times where he has put it conserva-
tively? It says. "The infringement by us of the 
US patent laws, of pira- 



 

ting, is costing the US about $, 40 million 
annually." Now, there is no official figure. I 
would like to ask the Commerce Minister in 
all humility whether his Ministry has done any 
exercise to find out if there is any truth in the 
US allegation that we are piraing their patents 
and if we are pirating then, why it is that we 
cannot take action under our existing laws. 
Why is it that the US, the aggrieved party, 
cannot come before our courts and file a case 
against us? Why is it that they have to 
pressurise us, they have to twist our arm, in 
order to have a totally new patent regime? 

Mr. Vice-Chairman, here I have a report. 
This should be quite revealing. I have brought 
this document because I happened to be in 
Washington last year, to be exact, on 8th June, 
1992 This is a report of the Japanese 
Government on unfair trade policies of the 
major trading partners. India does not figure 
because we are not a major trading partner of 
Japan. This report chronicles the Japanese 
perception of the US trade laws and how they 
are unfair. They made an analysis They had 
ten countries and ten parameters. This report, 
which the Japanese Government has accepted, 
says that out of the ten parameters set by them, 
nine were being violated by the US trade laws. 
Nine of them were being violated and this 
country which is the international violator of 
all norms, has the gumption to proceed against 
us under the Special-301. I am sorry to be 
saying this, Mr. Vice-Chairman —I am not 
interested in US bashing— but the ugly 
American has never been uglier. If we had any 
hopes from the regime of President Clinton, all 
those hopes stand dashed to the ground. By 
taking this action, which even Mr. George 
Bush did not take, Mr. Clinton has made his 
new face quite clearly visible to say that he is 
also as much of an imperialist as anyone else 
and the US today is not merely interested in 
Pax Americana whether it is in politics or 
trade, the 
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US is today the biggest international rogue 
elephant     stalking    the    land. This is what 
they are and they have no   business  doing   it.     
This      whole matter is still under discussion 
in the GATT irrespective of the fact  whether 
we reach a settlement on IPR or not.    The  
Uruguay   Round     is    not finished.     Then,   
now   dara   they   impose  the  Special-301  in  
our  country and  ask   us  to   go  and    explain    
to them? What does the Commerce Minister 
say in his statement? The Commerce   Minister  
says,   "We will  continue  to  impress upon the 
US Government  that  these  issues  must    be 
resolved   through   a  multilateral   system and 
any  unilateral     action    on their part is 
unwaranted".    Take    it to the GATT.    You 
cannot take it to the   GATT  because  the  
GATT  does not have a regime on IPR yet.    
But the   general  behaviour   of    the    US 
Government     is    something)    about which 
you can agitate in the GATT. I would like to 
know    why for   the last four years the US has 
been threatening     us under     the ' Super-301. 
Why is it that we have not taken it to the 
GATT? Let   us take it   to the GATT.    Why  
don't  we lodge a formal  complaint against the 
US    attitude?    The   Japanese   have  done  it. 
Since 1988, some figure is here.   The Japanese 
have taken it to the GATT. The Japanese 
Report says: 

"It bears mention in this respect 
that of the cases brought before 
the GATT Panels from January 
1980 to March 1992, of the 23 cases, 
17 were against  the   USA and 
GATT violations  were  found      in 
seven."  

This is the international violator, violator 
of international nrms, and they hve made this 
law which is their municipal law, which is 
their national law, and they have the gu-
mption to ask India to come and explain! I 
would most humbly urge upon the Commerce 
Ministry, I would most humbly urge upon the 
Government of India: "Don't give in to this 
US blackmail. Don't go and explain your 
position to the US." 
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We are not under eny obligation to obey 
their internal laws. They can prosecute you, 
they can persecute you, they can haul you up 
before their courts. But we have the inter. 
national law and we have our own national 
laws and we have powers under them to 
reciprocate to retaliate, and there is no reason 
why we should behave like we are a Banana 
Republic and there lis no reason why we 
should not behave like we are mighty 
Republic in this world and face up to the US 
challenge and take the world on our side. 

I see no reason why there Has 
been a failure on this front. I would 
most humbly plead with the Com 
merce Mi mister because he has a lot 
of experience. There have been fail 
ures in the past. But he knows the 
intricacies of international negotia 
tions and, so, there is no reason why 
we should lose hope and there is no 
reason why we should not take coura 
ge in our hands and remedy the dama 
ge which is being sought to be done. 
Therefore, Mr. Vice-Chairman, once 
we  have  that attitude,  then this 
whole talk of globalisation, the in 
tegration of our economy with the 
world economy, all this new idiom 
which, has crept into our economic 
thinking,  we  will find,   does not 
wash. It does not wash because no 
body is interested in integrating with 
you, nobody is interested in seeing 
that you go global. There is a lot of 
difference and I am sure the Govern 
ment knows the difference between 
internal liberalisation and globalisa 
tion. I am all for internal liberalisa 
tion. Give strength to your industry 
so  that it  can compete with the 
world. But there is no point in asking them to 
swim when they are not even able to move 
their hands. This will not help the country and 
it is only soing to do damage. And, if you are 
doing it under pressure, it is time you stood 
un manfully against such a pressure and 
asserted our economic sovereignty, asserted 
our independence. There is no better opport- 

unity and there is no greater test of this will 
than our response to the Special 301 that the 
United States has sought to impose upon us 
and it is where the will of the Government 
will be tested and once we take that fight, Sir, 
I have no doubt that a lot of truth will dawn 
upon our Government and the bankers that 
they have put on their eyes, the blinkers that 
they have sought to put on our eyej and the 
eyes of the people will vanisn automatically. 

With these words, Sir, I would 
very humbly plead with the Comm 
erce Minister that he should have a 
relook at the working of his Ministry 
and make sure that the Ministry 
subserves the needs which it is 
called  upon  to  do   in  our      system. Thank 
you, Sir. 

SHRI JAGESH DESAI: Mr. 
Vice-CHAIRMAN, Sir,     first      of 
(all, I am very happy that we have a very very 
experienced Commerce Minister. Earlier, both 
the Commerce and Finance Ministries were 
with the same Minister. I think the time has 
now come to suggest that these two Ministries 
should be with one and the same person. 
There is a reason for this. At present, we are 
facing a situation where we want to see that 
our difficulties regarding the balance of 
payments, which is the most crucial thing, are 
removed. In this sort of situation, it is the 
Finance Minister who gives concessions for 
the export trade and it is the Finance Minister 
who wants to see that we have to borrow 
much less from the international organisations 
so that we can stand on our own legs. As such, 
I feel that my view-point will be considered 
by the Government and the Prime Minister. 

Mr. Vice-Chairman, Sir, I am very happy 
that in the last one year, we have done very 
good work regarding our exports. But earlier, 
there was a move by the Finance Minister that 
we should try to export value-added goods. 
This will help create employment in our 
country and we shall also earn foreign 
exchange because of 

303 Discussion on the       [ RAJYA  SABHA ] Working of the 304 
Ministry of Commerce 



305  discussion on the working of       [11  MAY 1993]      the Ministry of Commerce 306 

the value-added thing. But, unfortunately, 1 am 
seeing the reversal of that policy. For granite, if 
exported in the raw state, there was an export 
duty. That has been removed this year. For iron 
ore also, that kind of export duty was levied. I 
think, it is still continuing. I feel that the Gov-* 
ernment should try to see that ex. ports are made 
of value-added gooos. If something is exported 
in semi-processed form or in raw state, then 
there should be export duty on that. That will 
help us to some extent to get more foreign 
exchange. 

Mr. Yashwant Sinha has made any points. 
And on many points I agree with him. 

AN HON. MEMBER; On many he agrees, 
but on many he doesn't agree. 

SHRI JAGESH DESAI: Sir, I remember that 
when we wanted to fire the Agni missile, there 
was tremendous pressure from the United Sta-
tes of America that we should not fire it. I 
raised this issue in this House and said that if it 
is not fired, then there will be an impression in 
the minds of the people that this Government 
has succumbed to the pressure of America. 
And within one week, it was fired. This 
country will not succumb to the pressure of 
any big power. This country will always stand 
On its own legs. And this country will not 
succumb to this kind of pressure of Super-301 
or Special-301 by America. Sir, I have seen 
the reply of the Commerce Minister in this 
connection He has given a diplomatic reply. 
But there is much in what he has said. This 
issue is bei3g discussed. This is not an issue 
between India and the United State. This is a 
multilateral issue, and is being discussed in the 
Uruguay Round of talks, and America should 
not have taken any action. I am sure that this 
Government will not succumb to the pressure 
of America or any other country. Whatever is 
in the interest of this country, whatever is in 
the interest of the masses     of 

the country, whatever is in      the interests ox 
our agriculturists, that will be uppermost in the 
minds of  " the Government.   And I am very 
happy that  both  the Prime Minister      and the 
Commerce Minister, not once but three or four 
times, have told        in different forums   that 
we shall preserve, we shall protect the interests 
of the   common  man,   we  snail  protect the 
interests  of  our      agriculturists, we  shall see  
that the common man can get his medicines at a     
proper price.   I am sure  that in the discussions 
at GATT, our Government will take  a very 
firm  stand.   I  am sure the other developing 
countries     are watching what India does. Sir, I 
was a  delegate  at  the  United      Nations 
Conference   on   Trade   and  Development in 
1987. There was tremendous pressure from the 
United States and other  countries  that We  
should privatise our public sector. But our Go-
vernment was very firm.   At      that time,   all  
the countries of the Third World  were  
looking1   towards  India. And I am very happy 
to say that at that time Mr. S. P. Shukla who 
was the Finance Secretary,    subsequently was 
looking after  this work on behalf of the 
Government.   He     stood firm and We said 
that we are     not going to hear these things and      
we shall decide our policy which is     in the 
best interest of the country.      I am sure, and I 
have full faith        in Mr.  Pranab Mukherjee; 
he is also   a very progressive-minded person, 
as 1 know him and I am sure that he will see to 
it that no harm is done to the common man of 
this country. 

There are other aspects and Mr. Yashwant 
Sinha also pointed out about them. Small—
scale industry is a major party so far as our 
export trade is concerned. There are exports of 
handicrafts to the extent of about Rs. 6700 
crores. Similarly, we export readymade 
garments to the extent of about Rs. 6700 
crores. Similarly, we export readymade 
garments to the extent of about Rs. 4000 to 
Rs. 5000 crores. But the point I am trying to. 
make is that same items are there 
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lor our exports and there is no change. For the 
last 3 or 4 years I have bene seeing the same 
items for exports. I don't understand why we 
are not going in for some other items also. Is it 
because there is some quota or some kind of a 
restriction in other countries? 

[THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH) in the Chair.] 

Take the case of textiles. In the 
U.S.A. there is a quota: some ceil 
ing is there. Under the GATT propo 
sals, they have been given 10 years' 
period, reducing it for the first 3 to 
4 years, from 12 per cent and then 
for 2 to 3 years, the percentage is 
higher. I am happy that our Govern 
ment has taken a firm decision that 
it should be done  within 4 to 5 
years and that the percentage should also be 
increased. The Government should stick to it, 
otherwise our exports will be adversely 
affected. 

I am sorry there was not enough 
time for me to go through the Report 
and  other  relevant  papers......................  

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Why was 
there not enough time for you? You are the 
only speaker from your party. 

SHRI JAGESH DESAI: Actually I kept all 
my papers at my residence. 

SHRI S. JAIPAL REDDY (Andhra 

Pradesh): He did not have the time to go 

there. 

SHRI JAGESH DESAI: I will try to 

highlight some of the points. 

As regards our exports, in 1990-91, 
the exports were of the order of ab 
out Rs. 32,000 crores. After the new 
initiative taken by the Government, 
the exports have gone up to Rs- 
44,000 crores in the year 1991-92. As regards 
imports, in 1990-91. the imports were of the 
order of Rs. 43,000 crores and they have gone 
up 
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to Rs. 47,000 crores. Our trade deficit in the 
earlier year was about Rs. 10,640 crores and it 
has come down to Rs. 3000 crores in 1931-92. 
In the current year, for the 9 months' per. iod, 
our imports are of the order of Rs. 47,000 
crores but our exports have not gone up to that 
extent and they remain at Rs. 37,000 crores. 
So, in the current period of 9 months, our 
exports are less by Rs. 7,000 crores whereas 
our imports remain at the same level. Our 
trade deficit has gone up from Rs. 3000 crores 
to Rs. 10,000 crores. How are you going to 
make up for that deficit? What we are told is 
that our trade deficit will be about 6 billion 
dollars ir so. I do not know the latest figures. I 
would like the hon. Minister to tell us the 
position as on 31st March, 1993 and whether 
the trade deficit which was earlier of the order 
of Rs. 3000 crores has gone up and if so, to 
what extent it has gone up- I would like to 
know from the hon. Minister what measures 
he is going to adopt to see that in future we 
shall be able to reach a growth rate of 15-17 
per cent, which he wants to achieve. I would 
like to know whether we will be able to do it 
or not. 

Then, in regard to the question of services, 
to which Mr. Yashwant Sinha also made a 
reference, I strongly feel that we should not 
accept it. It was not there earlier in the 
G.A.T.T. negotiations. We should not accept 
it. Why should we accept it? If we accept it, 
what will be the repercussions in our country? 
Are we going to allow foreign companies in 
the banking sector? Are we going to allow 
them in the life insurance area? Are we going 
to allow them ul the general insurance field? 
Are we going to allow foreigners to float 
companies in our country in these areas? Sir, 
we have had a bad experience. When I spoke 
on the Finance Bill yesterday, I quoted some 
paragraphs from a report of the U.N. regarding 
privatisation of the public sector. I warned as 
to what    would 
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happen in the Third World countries. 
It more foreign capital comes into tne 
country will  happen? They will 
jeopardise our interests, both by their 
interference and their domination, li 
we allow them to that extent,, I tear 
about the consequence's. Let us not 
go back to the days of the East India 
v,ompany. I am sure the Gov 
ernment will take care of it. 
We should see that this sec 
tor should not be opened up for 
any foreign company, or, for that mat 
ter, even for any private sector or 
ganisation in India. At least, we 
should not allow foreign companies in 
these three areas. 

Then, I am happy to And that there is less 
export of iron ore in the first nine months of 
last year. we wanted that we should not 
export raw materials, but only finished goods. 
There. forej I am happy to see that export of 
iron ore was less in the first nine months of 
last year. But what about our tea export? 
Export of tea has gone down. What efforts 
are you go. ing to make to see that the export 
of tea is increased? The same thing in the 
case of tobacco, of which Dr. Sivaji always 
speaks. There also, the export is less. What 
measures are you going to adopt to see that 
the exports of such items are increased? 

About the full convertibility of the 
rupee on trade account, I would like 
the Government to again ponder over 
this and see whether it is going to 
be beneficial or not. I have my own 
doubts on this. I had expressed my 
doubts on this earlier also. I am 
reiterating it again today. I feel thai the earlier 
Government scheme in res pect of export 
promotion—where concessions and incentives 
were there-will be far better. It is far better 
than permitting them to meet their re-
quirements of foreign exchange by buying it 
in the open market. My worry here is that they 
will only import such items where there is a 
high margin of profit after manufacture, but 
they will not import items which are required 
for the common 

man. As such, I feel that we may not have 
enougn foreign exchange eveu for import of 
petroleum products. We may have to take it 
from tne mar Ke i. in the caue ot buut imports 
like petroieum the exchange rate will go very 
high. This will, in turn, put our industries as 
well as tne consumers in the hands of 
manipulators who will release foreign 
exchange only when there is a big demand 
from departments like Defence, Petroleum, 
etc. I hope the Government will look into it 
and see how this problem can be solved. 

Lastly, we have the G.A.T-T. proposals 
relating to agriculture, services, patents and 
intellectual property rights. I hope the 
Goverriment will take care of it and see that 
they do not accept such proposals which will 
be deemed by the people to have been 
accepted, as if we have yielded to prssures 
from big powers. That should not happen. I 
have full faith in the capacity of our 
Commerce Minister and I am sure under the 
leadership of our Prime Minister these 
difficulties will be removed. 

Coming to the IMF and the World 
Bank loan, whether it is liked or not, 
whether it is accepted or not, we 
should always say that there are no 
conditions. I know, nobody is going 
to agree to that, but I am happy that 
on two occasions we have declined 
the offers of the World Bank. The 
one was whe, the Railways wanted 
loan from the World Bank for mod 
ernisation, they had put a condition 
that all the six units under Railways 
wanted loan from the World Bank 
for modernisation, they had put a 
condition that all the six units under 
Railways should be privatised and 
the Government did not accept it. 
Our Prime Minister has sai it not 
once, twice or thrice that we shall 
accept foreign  collaborations or 
foreign aid only on our own terms and 
conditions which are beneficial to our country. 
I thin that is the approach which must be put 
into practice. Similarly, for Narmada also the 
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[Shri Jagesh Desai] same thing was done. I 
am sure we will not succumb to any pressure, 
and this country and the people of this country 
will not tolerate any kind of pressure which will 
humiliate us or which will be against our 
national interest. 

Sir, I am confident of our capacity, yet we 
have to go miles ahead. The picture of our 
exports during these 9 months has not been 
bright. As such, the Government and the Com-
merce Ministry should suggest to the Finance 
Minister how our exports can be increased and 
how import of non-essential items can be 
eliminated. We shall all back you in this respect. 
If this is done, I think we shall be able to check 
our balance of payment position. Otherwise, we 
shall be in a very very bad position and nobody 
will be able to help us. 
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PROF. M. G. K. MENON (Rajasthan): Mr. 
Vice-Chairman, Sir, we are discussing here 
matters relating to the Ministry of Commerce 
and this Ministry essentially deals with matters 
of imports and exports from the point of view 
of meeting various ob. jectives in national 
development. The Chadrman of the Standing 
Committee for the Ministry of Commerce—
this departmental committee is a new sys. tern, 
which has been introduced—Mr. Gujral, had 
presented its report yesterday on the working of 
the Ministry of Commerce. I think it brings out 
many aspects which should be carefully gone 
into by the Ministry. I strongly endorse many 
of the comments which are made in it. It is not 
my intention to go into it because the 
Committee has already gone through it. But 
what is important for us to recognise is that the 
position with regard to export-import front is 
certainly not satisfactory. I think we have to 
recognise that and we have to * bake measures 
in a direction which will make it satisfactory. 
In the earlier phase there was a compression in 
imports—we are familiar with that—but in the 
later period—I have got all the figures but I 
don't want to take the time of the House going 
through the figures—we ted a significant 
increase in imports. The desired export level 
which we should aim at would imply a growth 
of the order of 20 per cent if we really want to 
be in a satisfactory position and even higher. I 
see no possibility at the present moment. The 
situation being what it is. it could not be ach-
ieved. I am fully award that the hen. Commerce 
Minister has said that this is a majorr challenge. 
He has acce- 

pted it. He isays, "It is a challenge". But I 
don't see any real measure in what the 
Government has put hefore us which will 
bring this about. 

 

SHRI SUKOMAL SEN (West Bengal): 
What a pitiable condition! 

SHRI S. JAIPAL REDDY; I think all of 
them are busy exercising their conscience 
elsewhere. 

PROF. M. G. K. MENON: I don't see in the 
present policies which are before us, the 
possibility of achieving the export growth 
rate, that we should achieve, to meet the 
genuine import requirements. That iis the first 
point which I would like to make. I think the 
position is acute because of the world 
situation as it stands. One has only to look at 
the economic situation the recession and the 
problem that exists in all the major countries 
in the world, whether it is the United States, 
Britain, France, Germany, Italy, the former 
Soviet Union, the countries of Central Eastern 
Europe, Japan, etc., name any country which 
figures in' our export list. You see nothing but 
economic problems, recession and troubles. It 
is against this background, of what exists 
there, that we have to achieve these "exports. 
The second point is that import element is of 
the greatest concern because the way we are 
proceeding at the present moment, our imports 
are bound to increase. We have only got to 
look at the manner in which netorleum 
consumption oil consumption in general has 
increased, continues to increase. In my view, 
on the basis of the current policies of the 
Government. the steepest increase is in terms 
of transport vehicles. The growth in transport 
vehicles is about 3 to 4 time.; our road system 
on whiich they will operate. Transport 
vehicles automatically means fuel required to 
operate. Recenty I read an interesting analysis 
of the situation in China.   If you   look     at 
the 
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growth of     oil import       by 
China, it is very significant. It has oil of its 
own. It has gone far ahead of us in terms of 
being able to give up the two foreign 
companies for foreign investment contracts 
for exploratory drilling, assignment of basins 
and the like. In spite of that the growth rate of 
oil import by that country is such that they 
would have to pay for it by exports which they 
would only be able to do through exports of 
weapon system principally to the Middle East. 
This is the basic conclusion of the UN how 
China lis going to opt. I don't see Us doing it 
on that basis. I see no control on the import 
system. I am not talking of import control 
which would harm the economy of the 
country, but import control which prevents 
unnecessary, ostentatious, growth of the 
economy. 

The first point, as I said, is the baL ance 
between exports and imports. The second 
point relates to the question of measures that 
have already been taken. We are familiar with 
them. These measures relate to devaluation in 
the hope that our products will be lower in 
cost in the export market. I think that the 
advantages that grow from it have all 
evaporated. They do not exist now. There is 
the whole question of liberalisation in the 
hope that one would have the industry respond 
to it, be able to produce whatever is needed in 
the export market and supply it on a large 
scale. But I do not think that liberalisation has 
really percolated or permeated in any sense of 
the word. It is only a mater of structural 
reforms at a certain level. One has had the 
hope of foreign investment and we have seen 
any number of statements given, on the 
number of proposals cleared. But the 
clearance of proposals is very much different 
from their actual investment, actual pro-
duction and foreign exchange earning. It is an 
entirely different matter to have a 
liberalisation philosophy by which you say, 
"All right. anyone can come in and set up 
industry. We 

do not allot from the Government 
foreign exchange for the purpose. 
You can bring in money as equity. 
You can set up industry. All the re 
quirements of capital goods and the 
like and the extent to which we don't 
have indigenous material, you can 
import them either through exports 
or by buying foreign exchange in the 
opsn market." You leave it on an 
open  basis for  the   industries
 t
o 
function.  The Government does    not allow  
foreign exchange for the pur. pose. But the 
Government does need large  amounts   of   
foreign   exchange for many, many import 
items,, prin dp ally, oil fertiliser      and     
defence goods. A number of them are listed 
So, in that sense, we do need foreign 
exchange  earnings of a      significan 
magnitude.   Therefore,   as  I see     if about  
these   measures   which     hav been      
taken,      namely,        devalua tion,  
liberalisation,   the  question     c foreign 
investment, if you look at th Report  of  the  
Parliamentary     Coir mittee—the   
composition     of   the ex ports in  the 
various sectors      show that some have  
shown negative  grc wth,  others have  grown 
very poor! and some of them have    done 
well-it shows that these are not the meas ures     
which,     on     a     general basi produce 
results. Therefore,  I do be ieve that the 
measures taken by   tr Government up till 
now are not ad quate for  the  export growth 
that really required for the country. Now 
there are obvious things which ever body 
knows about. But, T think, should   be   
placed   on   record       on again that if you 
are looking for e nort market, quite clearly, 
the     fit item is price, the cost of productio 
HOTV is one reducing the cost of pr duction 
in the country, as    it stand There h no 
indication of this becau there is inflation. The 
prices of ma: of the items are going up: for 
exa cle,  the  electricity rates for  the I 
dustries have gone up and so      a many such 
litems. 

There is a competing domestic mand 
and that has to be taken cs of   by a large 
volume of products 
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So, we need to produce much larger volumes 
if exports are to be made viable in the long-
term. There are supply constraints on a large 
number of items. Repeatedly, one find that 
items produced today are not available and, 
therefore, you have to go about finding out 
new suppliers, new production and so on. But, 
if      you 

. look at the Japanese production, you will find 
plants where invention is only a few hours 
because they know that that particular items 
to that specification will arrive within a few 
hours in sufficient quantity to meet the 
production requirements. Here, on the other 
hand, the factories are expected to have large 
inventories which lock up capital. There are 
also a large number of procedural bottle, 
necks. We are aware of that, like, in terms of 
the taxation system. There is the whole 
question of quality culture and, today, not 
only culture in terms of performance of a 
product, as you see it like the zero-defect sys-
tem and so on. but also environmental quality 
has to be dealt with appropriately. Overall, 
there has to be a major effort at an export 
culture. I think on most of these that I have 
stated here I find that our effort is not up to 
the mark. The other major area is of 
infrastructural deficiencies that exist at the 
present moment, whether they are in terms of 
airports, sea-ports, roads, rail transportation or 
electricity availability. Every one of these 
items had deficiencies in terms of numbers 
and I have had oc- 

^ casion to speak on them in this House earlier. 
These deficiencies affect exports So, the 
assumption that exports is a matter which can 
be handled just by the Ministry of Commerce 
by itself is a mistaken idea. The Ministry of 
Commerce is an enabling, catalysing Ministry 
in which many others are also involved. I see 
the hon. Minister dealing with energy sitting 
here. Unless he euoplies energy, no factory 
will be able to operate which can provide 
goods for exports. 

We know the problems with regard to energy. 

We have been witnessing them in the city in 

the last        few 

weeks and we also know what had happened 
in the past. 

The other aspect is about co-ordination 
which is very imoprtant. If you are talking 
about co-ordination, there is a Cabinet 
Committee which was set up on trade 
investment. I believe and the hon. Minister 
knows, that there is a specific Cabinet Com-
mittee on exports I would really like to know 
about the functioning of this Committee and 
what it is doing with regard to ensuring the 
necessary co-ordination because without that 
co-ordination, one single weak link in the 
system is enough for the export drive to be 
stymied or greately weakened. 

I have seen a large number of exceedingly 
good recommendations which the newly 
constituted or newly functioning Board of 
Trade has made. I will be glad if the 
Commerce Minister enlightens the House on 
what has happened to those recommendations 
in terms of implementation because I believe 
many of those recommendations are 
important. But I dont know where we are 
with regard to implementation. 

There is another important area 
relating to the functioning of the 
State Governments in this country 
because one has to recognise that 
while  the Miinstry of Commerce 
deals with the Central Government, 
production which actually results in 
exports or activity which calls for 
imports, takes place throughout the 
country and essentially the State 
Governments are responsible for 
these areas. Unless the State Govern 
ments have an approach to cutting 
down imports and supporting export 
drive, I don't think the Central Gov 
ernment by itself can succeed and I 
believe a major effort should be made 
to ensure that the State Govern 
ments function the way the hon. 
Commerce Minister would like. I 
don't see in the Reort or anywhere 
else a clarification on this issue. 

As we move into the future, I would like to 
mention that the composition  brought  out in  
this Report 
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is interesting. At page 4, it .says 
"The Committee noted that exporis 
have declined in dollar terms in the 
following sectors." Most of those sec 
tors are plantation spices, ores and 
minerals, processed foods and things 
of this nature, including, of course, 
electronics and computer software. 
In the same page they say that there 
is a third group of products where 
the increases seem to be real as they 
range from 6.3 per cent to 16.7 
per cent such as engineering goods, 
textiles, handicrafts, carpets etc. I 
think there is a reason to focus our 
attention on such products. We should 
look at areas which are our 
strength and I believe that in the 
long-term the strength of this country 
lies in its people, particularly the 
educated and highly technically qu 
alified individuals. What we actually 
pay to them is a miniscule compare 
to the payments anywhere else in the 
world, You take, for example, what 
you have to pay an engineer in this 
country who uses tools to carry or 
sophisticated testing. You will find 
that it is one-tenth or one-twentieth 
the cast of an engineer in Europe; 
US or Japan. So, there are a large 
number of areas where skiller person- 
ne become the key to cost of produc 
tion and I think we should focus our 
attention significantly on that. There 
are new areas developing which, 
reltae to electronics, informatics, bio 
technology and the lie and these are 
not areas in which the results will 
come out the next year or the year 
thereafter. But these are areas where 
it will take time to develop. But, in 
the Tone term, they will be key areas 
for development If you look at the 
pxnons from Japan or the produc 
tion or comnosition of the Japanese 
goods, historically, you will find from 
heavy areas like shipbuiding and 
chemical,'! and so on they have moved on to 
this ranee of products and much of the 
innovation, a great deal of prroduction of high 
value added, takes  place in small and medium 
scale sectors. For example. today, in the 
computer fleld. practically all the so-caiv    
PCLS they get made by     the 

NTL, and lit is not IBM. If you loo] at these 

computers, you will find tha it is the Apple 

and the Mackintosh etc. which are in the 

game. The mair point is that this is where the 

prospec lies and not Li the large MNCS an 

TNCs and we do not, at the presen moment, 

have policies in my view which are suitable 

or adequate o appropriate to venture capital 

ant equity participation by financial ins 

titutions, multiple participation b; many 

different groups in such ven ture capital 

possibilities. This is th only way in which we 

will encourage innovation from here. 

Therefore, think, in the long term, apart fror 

our traditional areas of strengtl these are the 

areas which we shoul capitalise on. 

Sir, I would like to come to a area which I 

find is neglected esser tially in the Report of 

the Ministr of Commerce and my friend 

here. Mi Yashwant Sinha, has already spoke 

and spoken quite exhaustively c that. The 

point which is a matter  great concern to me 

is the discussic or the Uruguay Round and 

the Dui kel Draft. It lis a matter of concei to 

me because we have repeated] said that there 

should be a speci debate or discusion in 

Parliament c these and that was what was 

agree upon when we met before we close in 

December last year. No such di cussion has 

taken place. It has all been proposed that 

there should 1 a small committee of 

Parliament which should discuss in detail t 

implications. Nothing like that has yi been 

constituted. I am aware of tl papers which 

are available with tl Ministry of Commerce 

concerning th area. But they certainly do not 

pr vide what I think lis necessary to 

provided by the Government, fully agree 

that we are a part globalism, we are a part of 

the inte national commumity. and we cahn 

take an isolationist posture and kee 

ourselves away from everyone el and, 

therefore, there will be, in ms ters of trade 

involving manufacture goods, involving 

services and inve ving all sectors, a linkage, 

a relatim 
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ship, with the rest of the world com 
munity. Whit is important for us to 
recognise is our own interests, and I 
would like the honourable     Minister 
of Commerce to tell us, in the short 
term as well as in the long term, the 
proa and cons, if We accept a parti 
cular proposal as it stands, sector by 
   sector,  that this is what will happen 
in  agriculture,  what will happen in 
chemicals,   this  is   what  will happen 
in pharmaceutical areas and this     is 
what will happen  in  the  dual areas 
as we move into bio-technology     and 
patenting of living systerms and the 
like.  Certainly,  there will be advan 
tages to us in some sectors,      there 
will be disadvantages, and we cannoi 
expect the    world   to have a general 
agreement    which will be totally ad 
vantageous  to us.  Therefore,      there 
will be pros and cons.  But I would 
like to know the pros and cons that 
the Government sees in the short and 
long terms, and with particular refer 
ence  to  aspect which relate to     our 
own national well-being, the question 
of vast numbers of our people,     the 
food requirements,  the question      of 
equity   within   the   country   and   the 
like, as well as the specific area     of 
responsibility of the Ministry of com 
merce,,  viz.   the  question of     export 
and irnport aspects.      What    happens 
here?   There is no such analysis, 
which have yet seen, presented by the 
Government.   And   I   belive   that such  an 
analysis  should  be  done  as to what would 
happen in a      year's »time,  if we  accepted it,  
and      what what  would    happen  in     ten   
years' what would     happen in ten     years' 
time. And in  that context, what are the measures 
we should take to     strengthen?   For example, 
it   is    very clear  that  one  of  the  sectors 
which will be tremendously     affected     by 
accepting the area of product       patents would 
be pharmaceuticals. What are we going to do in 
this particular area because, after all. there is       
a vast   difference     between     someone who 
earns 200 dollars a year as     in this country and 
someone who earns 15 to 20  thousand dollars a 
year   in the rich  countries, in regard  to   the 
came medicines?  If you look at the 

current costs of the most avail- 
 able medicines—I have got a 
 list of items here—you will find that 
 they range from 3 to 12, that is, the 
 Indian prices are lower to that ex 
tent than the prices in Europe or 
prices in Japan or prices in the Uni- 
    ted States of America. Now, the 

    whole point is:  Are we going to have 
a system  in which,  having  accepted 
this, all these prices will go up to in 
ternational leveis?  We talk of a level 
playing field. That is the basic oncept 
of  the  Dunkel Draft,  the     Uruguay 
Round and free trade and everything 
else. But is the playing field of     the 
world level?  That is the     first ques 
tion.  Are we really  talking of      en 
forcing  equality  between     unequals? 
If so, what are we doing about       it 
because, for a    long time, the impres 
sion   gathered   is   that   except       for 
marginal elements in some areas like 
textiles and the like, we have really 
not fought for our rights and brought 
out the basic     situation that     exists. 
Now I could go into great details on 
the whole Indian  Patents  Act      and 
what it stands for and what the 
advantages are and so on and       so forth. I do 
not intend doing so      at this stage because I do 
believe  that it is enough to say that the Govern-
ment did make a promise in December 1992, in 
this House that we will have a full-scale debate 
just on this     one question, on this issue 
relating to the Dunkel  Draft  and  the  Uruguay 
Round,   and  that   the   Government  would 
take the    overall      view of    the House into 
account in further negotiations. That has not 
happened though almost five months have gone       
by. There is also no Committee. And      I do  
think that in  these matters it is much better for 
a small group to sit for a very detailed analysis 
and then make  a presentation, and have        a 
further discussion, based on their re. port in the 
House itself. There     are many implications. 
And I am glad to see  the statement made by the 
hon. Commerce  Minister  when  he   talked 
about the application of the Specdal-301 with 
regard in India. And he has expressed 
essentially his concern    at 
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There seems      to be no sense of balance in this 
application. Af ter all, if they say there has been 
a piracy or an infringement,     I would like to 
know as to what     the magnitude of that piracy 
is and what the magnitude of the infringement 
is and how much the U.S. business has actually 
suffered as a result of this. There should have 
been an indication of  the  magnitude because,  
after  all, one   takes action in the way      they 
have been proposing or they      have been 
threatening or dealing in      the past only if it is 
a serious     enough issue.  Every single 
statement of  the U.S.   Administration says 
what their trade with Japan is and their     own 
concern with regard to the Japanese exports   in   
the   U.S.   Therefore   they are raising barriers 
So, I do not see that they have really a cause or 
a case for proceeding against India  in  this 
manner on the basis of what might be some 
events or some incidents    of a certain 
magnitude but so trivial that it should not really 
figure in the relations between our two 
countries. I hope the Commerce Minister will 
be able to adequately bring this out     in the 
discussions with the U.  S.   Government. 

With this, I would like   to conclude 
by essentially    saying that I am 
deeply concerned about our ability to export as 
much as we should. I am detply concerned 
about our inability to control our imports and 
the process of liberalisation which will lead to 
increased demands for import of goods, not 
for the essentials but for meeting what I would 
regard as luxury demands of the upper 
sections of our society. I am concerned that we 
Will not be able to deal with the pressures the 
way we are proceeding with regard to the 
Dunkel Draft or the Uruguay Round if there is 
an agreement by the U.S.A. with the European 
Community to proceed wtih them and action 
proceeds rapidly and I would like to see that 
we do have a very early debate on that subject. 
In fact, when we discussed this in December    
the  Government had      even 

said that they might consider calling the 
Parliament earlier for a special session in 
which one would discuss the issue. But far 
from that. Parlia, ment has been in session We 
have gone through all the other business and 
we are at the point of concluding and nothing 
has happened So I think, this matter is being 
taken much too lightly. I certainly know that 
the Commerce Minister, Shri Pranab 
Mukherjee, would be serious on this. 

I would like to conclude by saying that I 
have seen the Draft Technology Policy 
brought out by the Ministry of Science and 
Technology. We have not had a chance to 
discuss it. This is not really in harmony with 
an earlier Technology Policy Statement which 
was also adopted by the Government in 1983 
announced by Mrs Gandhi and in which one 
of the prinicpal architects in framing it was the 
hon. Commerce Minister. So, I would like him 
to really ensure support for technology. I 
believe it is the lack of technological 
capability in our industry which will prevent 
us from holding our position in the export 
markets of the world. It is not enough to get 
the technology in. There are rapid changes and 
rapid development. We should be able to 
absorb the technology and be'able to take to 
developed technology But that will not come 
about until We have the technological strength 
in our country itself. That is the whole purpose 
of self-reliance I think the hon. Comms erce 
Minister knows fully well whaf I have in 
mind. 

I would like to conclude with the 
point relating to the Intellectual Pro. 
perty Rights and the question of fits 
relevance  to  the  country      as  
whole or the question of social jus' tice by 
quoting from Mrs. Indira Gandhi's address to 
the General Ass embly of the World Health 
Organi sation in May 1982. 

"The idea of a proper world orde is one 
in which medical discover ies will be free 
of patents and ther will be no profiteering 
from Ml and death." 
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I think that is the spirit which sould 
inform not only the areas of medicine 
and      health, but also       the 
other areas which are of larger social cancern 
such as food and the like. I hope the hon. 
Commerce Minister will keep that in mind. 
Thank you very much 

 

 



339 I discussion on the working of      [RAJYA SABHA]      the Ministry of Commerce 340 

 



341 I discussion on the working of       |11   MAY 1993]       the Ministry of Commerce 342 

 



343 I discussion onthe working of      [ RAJYA SABHA]      the Ministry of Commerce 344 

 



345 / discussion on the working of      [11 MAY 1993]      the Ministry of Commerce 346 

 

 

"The fundamental feature of the new 
policy is freedom." 
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"If the export promotion measures are 

followed without the overall framework of 
planned development as it appears to be the 
case in the new Exim policy and the Eight 
Plan documents, we are most likely to 
experience the phenomenon of 'growth-led 
exports' rather than 'export-led growth'. If 
this happens our export markets would still 
remain as unreliable as ever. Our exports 
would continue to decline relatively so also 
our share in the world market. It is high 
time that we devote special attention to ex-
port promotion and integrate it meticulously 
in our overall developmental strategy." 

 

 
SHRI S. VIDUTHALAI VIRUMBI (Tamil 

Nadu); Mr. Vice-Chairman Sir, I thank you 
for giving me this opportunity to speak on the 
working of the Commerce Ministry. Thus 
Ministry is more or less the backbone of the 
nation and, is a life-saving drug for this 
Cabinet. After the liberalisation takes place we 
must first know where we stand. Then we can 
come to  the functions of this department. 

Sir,  exports      and  imports are 
among the important functions of this 
Ministry. To reach the target set out in the 
Five-Year Plan our exports should register a 
13.6 per cent growth in rupee terms or a 15—
16 per cent gowth in dollar terms Only then 
we can keep our current account deficit at 1.5 
per cent of our GDP. But what is the reality? 
The reality is that the exports will not increase 
by more than six per cent At the same 

time, our imports will increase by 

22 per cent. In the last financial 

year, 1991-92, our imports increased 

by 16.5 per cent.  This year, the 

expectation is 22 per cent. When the 

import is going to be increased by 

22: per cent and the export is 6. per 

cent, how are we going to achieve 

the target? Only God knows it. We 

have passed so many Acts. For exam 

ple, the MRTP, the FERA the Capi 

tal issues Control, the Reserve Bank 

Regulations, the Import-Export Con 

trol Taxation Acts either repealed or 

remodifled. The Reserve Bank of In 

dia has given some instructions to 

 the Commercial Banks to improve our 

 export.  For example,  they have     given clear 

instructions  to the Com 

mercial Banks that the export credit     should 

at least be 10 Per cent of the net credit or  the 

total credit of     the Commercial Banks and 

when they 
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are determining the maximum permissible 
financial assistance to any parly, whatever 
export credit has been given to a party should 
not be included. Also, the rate of interest was 
reduced by one per cent only to see that export 
is increased. But in spite of all these things, I 
don't think that we are going to achieve the 
target. What is the position? Where do we 
stand when we talk of glo. balisation on the 
globe? We must know where we stand. The 
recent United, Nations Developlment report 
has ranked the nations of the world with 
reference to human development. According 
to this report, India is placed at serial number 
121 out of 160 countries. This is where we 
stand after nearly 45 years of independence. 

Now, I come to the function of the 
department. Regarding the Director- 
General of Supplies and Disposal. 
some three years back, I had raised 
an issue here regarding the purchase 
of material from the small scale in 
dustries region-wise. You see. South 
India has been neglected for years 
when the purchases are made. The 
northern sector as well as the west 
ern sector are given preferential 
treatment. Therefore, J fought ag 
ainst this discrimination. I raised this 
matter by way of a special mention 
and I requested the Ministry of Com 
merce to see to it that this error is 
rectified. Then I got a letter from the 
department stating that they have 
consituted a Committee to go th 
rough the issues and they will see to 
it that the error ig rectified. But now 
I came to know that the purchasing 
policy itself has been changed. I quote 
—The review of pollicy of the Central 
Programme "Consequent upon the 
review of the policy of the centrali 
sed purchase of store and equipment 
by the DGS&D in 1991, the Govern 
ment decided that the procurement 
work against the ad hoc indents may 
be transferred from the DGS&D to 
the indenting Ministries and depart 
ments along with the corresponding 
number of offices ad staff of the 
DGS  and D dealing with the work. 

It also decided that the procurement 
of freights and running of contracts 
of the common users' items which are 
required by move than one Ministry 
or department will continue to be 
done by the DGS and D except pro 
curement of POL products for the 
Ministries of Railways and Defence 
which may be transferred to these 
Ministries along with officers and 
staff." When the Director-General of 
Supplies and Disposal makes pur 
chases for all the departments, at 
least, we are able to compute the 
mode of purchase. We can make out 
what mode of purchase is there, whe 
ther they are given any prefertial 
treatment or not. But with this 
change of policy, we cannot make out 
as to from which section or which 
region they are buying, how they are 
buying and all this. We are unable 
to do that. The complaint made ag- 
ainst the DGS and D is that South 
India and eastern India are discrim 
inated against in this respect. I pres 
ume that" the Government has 
changed the policy in order not to 
find out the truth. If this is so, they 
can hide the truth to some extent. 
But that is not going to solve the 
problem. 

The next point is regarding the quality 
control and pre-shipment inspection. You see 
liberalisation is taking place everywhere, 
including this sphere also Actually it should 
be tightened. But liberalisation takes place in 
the inspection section also. The inspection is 
being, more or less reduced slowly and 
slowly. What I fear is, if we allow the 
liberalisation poicy in this particuar quality 
control area, we may lose the export trade. 
The Government has to look into it because 
quality control has an important bearing on 
our exports. Already there are so many 
complaints being made. When we export 
things, complaints are bound to occur. I can 
tell ou how they are reduced. At page 38 of 
the Performance Budget for 1993-94 it is 
stated; "Grants-in. aid, Export Inspection 
Council, non-Plan Expenditure 1992-93 
Budget estimates. — 56 lakhs: 1993-94 
Budget 
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estimates — 58 lakhs: for Plan Ex. 
penditure the Budget estimates as 
well as  the  revised estimates in 
1992-93 50 lakhs. 1993.94 — nil." 
From this you can find how much 
importance the Government of India 
has given to quality control and pre 
shipment inspection. Therefore, I 
request the Government, through you, 
Sir, that they must review this pol 
icy and see that inspection is tighten 
ed; otherwise, they may lose ex 
ports. 

Then I come to another point reg 
arding the Madras Export Processing 
Zone (Plan). I want to tell you about 
the expenditure on the construction 
and development of Madras Export 
Processing Plant. Under the Budget 
estimates it is 250 lakhs, under the 
revnsed estimates it has come down 
to 225 lakhs.   But fortunately in 
1993.94 Budget estimates  it is      700 
lakhs.  When   inflation   takes      place 
at the rate of 8 per cent, when Budget 
estimates      show it    as     250      lakhs 
real expenditure ought to 
have gone up to 270 lakhs? It means there is 
slackness in the adminstration of the 
Commerce Ministry. Sir, through you, I 
request the Government what they have left 
out in the last year should be added in It means 
there is slackness in the coming year. 

Another matter relating to this thing is the 
total cost of construction. The Minisry of 
Commerce has stated that the Demands for 
Grants are Rs. 4,330 lakhs, i.e. Rs. 43 crores. 
Out of Rs. 43 crores, so far they have spent 
about four crores and seventy five lakhs of 
rupees When this is the case, what will 
happen? I think it will take a decade to 
complete this project. Therefore, I request that 
the Commerce Ministry should expedite this 
project and see that it is actually completed 
within a quinquennium. 

Then regarding this Super 301 and 
Special 301. The U. S. Government 
has named India under the Special 
301. They have declared that India 
comes under the purview of Special 
301. What is  the position of the 
United States itself? Now their eco. nomic 
growth has come down from 
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3.6 per cent to 1.8 per cent. And to offset this, 
they want to punish the oher countries. The 
Government thinks that this lis a unilateral de-
cision. The Government of India is not going 
to have any bilateral talks with the United 
States. It should be on multinatiional basis. I 
agree with what the Government thins, if it 
actualy stands for it. What is our past 
experience? When India was placed under 
301, the American Government has stipulated 
some condi. tions on India. Number one is the 
abolition of the practice of forced export 
obligations on joint ventures. (2) Abolition of 
time-bound programme of indigenisation ot 
the pro. ducts manufactured by these ventures. 
(3) Opening up of the insurance sector for the 
foreign investors. These three conditions they 
put under Super 301. But we have not replied 
to it. We said that we were not going to 
respond so that. We told them that. What 
really happens is that once the national trade 
estimate report is submitted to the US Govern-
ment, within 30 days the USTR has to take 
decision on that When it is so, we said that we 
were not going to respond to that. But what 
has happened? In our industrial policy we 
have conveniently forgotten about what they 
had insisted on. We left that out in the 
industrial policy. As •regards the insurance 
sector we have already constituted a high level 
committee to go through it. What I want to say 
is that Un this way wo have succumbed to the 
pressures exerted  by   the United  States. 

Now, I come to the problems of tea 
industry. The tea industry has been 
heavily  affected because     of the 
disintegration of the USSR. In 1991-92 the 
tea export was 173 million kgs. while this 
year it is 139 kgs. up to now. In the CIS areas 
our export has come down to 26 million kgs. 
From 74 million kgs. Nearly 20 million kgs. 
were offset in the non-CIS areas. I feel the tea 
industry is going to be affected. There are 
some very important reasons for that. The lat-
est Standing Committee report men. tions 
something with regard to export of tobacco to 
China. Ten years back we had very good 
relations with 
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China as far as tobacco export is 
concerned. What happened ten years ago was 
that we had sent nine con. signments of 
tobacco to China. All the consignments 
attracted complaints. What was done was that 
the exporters sent substandard tobacco and not 
according to the specification made. 
Therefore, there was a fight between China 
and India. Subsequently, they stopped 
importing from India. What was the 
consequence of this? Two officials of China 
had been hanged to death for this offence and 
six officials of India were actually suspended. 
But one case is still pending. I want to know 
whose company is that which has not settled it 
so far. Who are the proprietors of that com-
pany? Are they connected with the Commerce 
Ministry? I would like to know whether the 
Commerce Ministry is patronising such 
persons. Why I am asking these vital 
questions is that I came to know that one of 
the persons who indulged in this type of 
actions lis one of the directors of the Tea 
Board. If such a person whose action was 
responsible for the stop, page of tobacco 
exports to China is one of directors of the Tea 
Board, I fear, the tea exports will also be 
affected. 

Now I come to sugar. The price of sugar 
has been increased considerably for the local 
consumers. The Government is aware that 
more than 50 lakh tonnes of sugar are stock-
piled here. Why then, do they want to increase 
(he price? I dont know. They may say that 
they are doing something to the agriculturists. 
Agriculturists are not benefitted. Consumers 
are not benefited.. Only intermediaries arc 
benefited. The Government must completely 
review the policy and protect the consumers 
and the people of India. With these words f 
conclude. Thank you. 

SHRI S. MADHAVAN (TAMIL NADU): 
Mr. Vice-Chairman, the new economic 
policies of the Government delicensing, 
decontrolling, taking away the discretionary 
control have created an impression that it       
will 
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boost our economy and help industry 
and trade in our country. The Gov 
ernment's subsequent action of allow, 
ing free import has caused a fear 
complex among our indigenous 
industrial units. This has been 
pointed out more than once 
to the Government. The Com 
merce Ministry is responsible for the 
import policy. The Finance Ministry 
is responsible for the customs duty 
structure. Sir import duty is being 
increased on raw materials to be 
purchased by our indigenous indust 
ries. At the same time mport duty on 
finished goods is being reduced. This 
is a new situation which our indige 
nous industries have to face. In the 
recent Budget presentation the 
Finance Minister has enunci 
ated a new policy that we 
should      go        in       for imports 
wherever imported goods are cheaper. By that 
our over industries have to be closed down 
because of the import of cheaper finished 
products. I don't know whether the Commerce 
Ministry is going to accept that policy and 
implement it. After Independence, the 
Congress leaders, the Congress Government, 
have followed a stern policy of self-reliance 
to boost our indigenous production. But now 
the new policy is for imported finished goos 
.For example, n'ee import policies have 
allowed import of DAP fertilizer because it is 
cheaper in the world market. We know why 
the multi-ntaionalg are dumping these goods 
at cheaper rates, below the cost of production 
in  their  own country, 

below the price at which they are selling to 
their own people. Sudden decontrol of DAP 
fertilizer, withdrawal of subsidy to our own 
production here, the cost of imported raw 
material at the market rate of exchange have 
pushed up the cost of production of 
indigenous DAP. This has put our indigenous 
industries in a very difficult situation. If this 
policy continues1, 17 inusitries producing 
DAP fertilizer have to be closed down. Due to 
that this country will face large-scale 
unemployment The maior dumping is coming 
from the     USA. 
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They are dumping their goods in India to see 
that our indigenous indus-ries are closed down. 
If the policy of the Finance Ministry that we 
will go for imports, is followed, what will 
happen to these 17 industries which were being 
helped by the Congress Government? What will 
happen to the employees working in these fac-
tories? I would like to give one more example. 
The international price of caustic soda has come 
down. Now, they have liberalise the import pol-
icy. What will happen to our own units which 
are producing castic soda for so many years? 
The Congress Government has strengtheened 
these industries. But now they have to face this 
difficulty.I would like to know whether the 
Government wants to close down these 
industries. The caustic soda industries have 
represented this matter to the Government. The 
Commerce Ministry is taking some steps but the 
Finance Ministry is against it. They say that 
import of caustic soda is cheaper. The same 
policy is going to affect our own pub-. lie sector 
units. For example, liberalisation of import of 
benzene. It is a chemical product. The benzene 
project costing Rs. 350 crores by the Cochin 
Refineries has to be dropped as Iimported 
benzene becomes cheaper. The Cochin Refinery 
is a public sector undertaking. They have to 
drop that project because of the liberalised 
import policy of the Government of India. Then, 
another public sector undertaking, the IPCL 
which produces paraxylene will have to close 
down its project. They have got a capacity to 
produce 46,000 tonnes. This was also approved 
by the Government of India but because of the 
liberalised import policy, they have to close 
down. What about the electronic indistry? Now, 
we are producing intergrated circuits in our 
country. At the came time, the Government has 
reduced the import duty on 

this finished product from 110 per cent to 50 

per cent. But then. the Impart  duty on  the  

raw   . material 
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whi is used for the production of this 
integrated circuit, is 75 per cent. That means, 
we have to close down our own indigenous 
industry. This liberalise policy is going to 
affect our indigenous industries. This hag 
been proved. I hope that the Commerce 
Ministry will fight it out with the Finance 
Ministry and save our Indigenous industries. 
Uncertainty and instability in our export 
policy will cause great damage to our 
industries. The Government has to pronounce 
that their liberalised and open policy will 
continue for at least five years. And, it is 
being said that we have to cultivate export 
culture. But, why do we always speak about 
the fhrust on exports and why not we speak 
about the thrust on curbing the import 
facilities? That will be the most important 
thing that we have to have in order to save our 
economy in future Another point that I want 
to emphasise is about the various schemes that 
the Commerece Ministry had taken to help 
our exports but because of the opposition 
from the Finance Ministry, the Ministry will 
have to drop them. One of those schemeg is 
the International Price Reimbursement 
Scheme for encouraging our engineering 
exports. Recently, this scheme has been 
dropoed all of a sudden. Most of the 
engineering units are small scale units mo«tly 
from the southern part of our country. Now. 
because of the sudden decision taken by the 
Commerce Ministry under the pressure of the 
Finance Ministry, these engineering units 
have to close down their capa-citv. They were 
started and installed at the encouragement of 
the Policy Statement of- the Commerce 
Ministry-I understand that the Committee of 
Secretaries has 'recommended to the 
Government, - which the Commerce Ministry 
has also endorsed that this seheme should 
continue at least till 1995. But we do not know 
as to what is going to happen. Another aspect 
of this scheme is that there is a large amount 
of arrears for repayment, under this scheme to 
the claimants, in this country.. The Commer- 
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ce Ministry admits that more than Rs. 
300 crores are to bt paid under this 
scheme. There is no provision for 
this scheme There is no provision for 
this. The Finance Ministry is objec 
ting and this scheme is in doldrums. 
We do not know as to what the Com 
merce Ministry is going to do. It is 
the Commerce Ministry which is 

concerned with the disbursement in various 
schemes. 30, reimbursement is the main job of 
the Commerce Ministry. I must point out that 
crores of rupees are pending and though the 
claims have to be met by the Commerce 
Ministry they are not able to pay them. 
Various High Courts and even the Supreme 
Court have given the judgement that these 
amounts will have to be paid immediately but 
the Government has not been able to pay those 
arrears and they are pending. Sir. I want to 
stress on one more point. In order to increase 
our export activities, we must encourage the 
State Government's participation in the export 
activities. The Government of India should not 
only ask the State Governments to create 
infrastructural facilities or reduce the State 
Government's taxes to some export activities 
but also they must set aside some portion of 
the export earnings to be disbursed to the State 
Governments so that the State Governments 
will be interested in the export activities of this 
country. The Standing Committee on 
Commerce has recommended that at least five 
per cent of the export earmings must be set 
aside to be disbursed to the State Governments 
as an incentive and +0 provide for the 
infrastructural facilities which help our exports 
because without creating such infrastructural 
facilities. We may not be able to achieve the 
targets fixed. So. the Commerce Ministry has 
to fight with the Finance Ministry to 
implement these schemes to help and 
encourage the State Governments in this 
regard. 

 

 

What is at stake is the very independence of 
India. 
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SHRI O. RAJAGOPAL (Madhya Pradesh): It 
began with our party also. 

SHRI    CHATURANAN    MISHRA: It 
began with the BJP? 
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THE VICE-CHAIRMAN (SHRI MD. 
SALIM):   Dr, Yelamanchili  Sivaji. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh); Sir, how long are we going 
to sit today? 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): There are only two more speakers. 

SHRI MENTAY PADMANABHAM; I 
find from the List of Business that there are 
two statements on which clarifications have to 
be sought. Are we going to take up the 
clarifications on these two statements also? 

THE VICE-CHAIRMAN (SHRI MD 
SALIM): As I said, there are two more 
Members to speak. Then, we have to take up 
the clarifications on the Commerce Minister's 
statement. The Minister will reply to them to-
gether. 

SHRI MENTAY PADMANABHAM: 
There is nobody in the treasury ben-ches. Are 
we to seek clarifications from the empty 
treasury benches? 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM): You have to seek clarifications from 

the Minister. (Interruptions) 
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DR.      YELAMANCHILI      
SIVAJI) (Andhra Pradesh);   Sir we can con-
tinue  the discussion    tomorrow.    Let the 
clarincations be completed today. 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE) : Just one point. The 
reason why 1 wanted to reply today itself is 
because the Prime Minister of Belarus is 
coming and I will be bus" the whole day to-
morrow in a series, of discussions. In that case, 
the reply will have to foe day-after -tomorrow. 
Either we should complete it today, or, the 
reply will be day-after-tomorrow, 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM); Let us complete it today. 

SHRI MENTAY PADMANABHAM: That 
means, the Minister's reply will also  be  over 
today. 

SHRI PRANAB MUKHERJEE; On 301, 
most of the Members have spoken. If Members 
want any further clarifications, while replying 
to the discussion, I can reply to the 
clarifications also. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM); Those Members who have taken 
part in the discussion have already sought 
clarincations on this. There are some Members 
remaining. If they are interested in seeking 
clarifications, they can put pointed questions. 
The Minister will reply to both the things 
together. 

SHRI SUKOMAL SEN: There are only two 
more Members. Let them speak and let us 
complete it today. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Dr. Sivaji, please. 

DR. YELAMANCHILI SIVA JT; Mr. Vice-
Chairman, Sir, I am afraid that instead of 
building up an export culture, we have only 
been building up an import culture in the 
country during the last two years. It is very 
disturbing to see that during the last two 
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years, our imports have gone up. Particularly, 
in the case of bulk items, during last year, the 
increase in the import content is to the tune of 
42.4 per cent. 

The bulk items are capital goods and they 
require services and tney also require the 
attention of other countries. As a result of this, 
it is expected that during the coming two 
years, we will be requiring an additional 6 
billion dollars for the purpose of servicing and 
another 3 billion dollars to meet the interest 
component on the same. Therefore, it is not 
possible, as per the targets fixed by the 
Government, to meet this challenge of making 
available 9 billion dollars for servicing of the 
capital goods and for meeting the interest 
component. 

Sir, it is a fact today   that   foreign trade is 
becoming restrictive Throughout the world,   
other   countries   are grouping      themselves   
into    various zones, entering into pacts, etc. 
But in our country, there is no effort worth-
mentioning. Our exports are dwindling.   The 
main factor for our losing on the export front 
is—as   has   been pointed out by earlier    
speakers—we are completely lacking the 
culture to export.    The quality control mechan-
ism is    conspicuously    absent.    Our 
certifications, whether it is the I.S.I. 
certification or  the Agmark certifica<-tion, do 
not carry any weight in the international market.   
The goods   exported are quite different from 
what is mentioned in the certification, quite 
different from     the    samples.    Some 
Members     were    mentioning    about China 
and its success story in the export market.    
Mention was also made of Japan. 

Sir to give an example here, about a decade 
back, China purchased a huge quantity of tobacco 
from our country. But the quality of tobacco 
exported was quite different from what was 
mentioned in the certificate. Thereby two 
officials in China were hanged to death. But the 
same exporters are '    being harboured by    the   
Commerce 
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Ministry here and because of the per 

formance of the      Commerce 

Ministry        which is      working hand  

in  glove     with     those     cheat traders, we 

lost the Chinese    market once for all.    The 

hon. Minister    in the course of his reply 

yesterday mentioned that there were some    

claims and counter-claims     between    China 

and India to restore the market, but precious 

little has been done in    the last 10 years, to 

settle    those claims. Sir, I do not know why    

they   cannot  settle  the  claims with  China so 

that we can restore the market of our export    

of tobacco    to    China.    Our Government is 

not serious.    This has figured in the discussion 

of both   the Houses many a time.    It    has   

been discussed outside Parliament also, but I 

do not know what extraneous   fac~ tors are 

coming in the way    of    the Ministry of 

Commerce to    settle   the problems.     Neither  

the Ministry    of    Commerce nor the Tobacco 

Board   is   serious to settle the problem and 

augment our export. 

We are witnessing in Andhra Pradesh that the    

tobacco    growers   are suffering a lot.    The 

prices have come down.   Almost all Members 

from the tobacco     growing    areas,     

including Mr. Patil from Gujarat, have repres-

ented to the highest authority of this country, to 

the    Prime Minister,    to settle the claims with 

China.  It    appears, the Prime Minister gave 

some indication, but the Commerce Ministry is 

not serious.    Even the advice    of the Prime 

Minister is not being properly taken care of by 

Udyog Bhawan. That is how Udyog Bhawan is 

functioning.   There is lack of coordination 
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between Udyog Bhawan    and    North Block.     

The  Finance     Minister says that the initiative has 

to come    from Udyog Bhawan for imposing   one 

per cent levy on the    sale of    cigarettes. The 

Tobacco Board passed a resolution on 15th of last   

month.    Already more than 3 weeks have gone, 

but no action has been    initiated    from    the 

Commerce Ministry side.   The Finance Minister 

in the course of   his    reply last evening on the 

Finance Bill mentioned that he has yet to   receive   

a proposal  from  the  Commerce  Ministry       So,  

there  is lack of coordination between various    

Ministries.    It takes a month or a little more than 

a month to pass on a paper from Udyog Bhawan to 

North Block.      They are just at a stone's throw 

distance from each other. 

SHRI MENTAY PADMANABHAM: The 

Ministers are far apart. 

DR.      YELAMANCHILI      SIVAJI: The 

Ministers are very close. 

The so-called    liberalisation   policy has also not 

percolated to lower levels. It has not touched    the   

agricultural sector.    For example you take sugar I     

industry.    All our industries including I     motor 

cars, refrigerators, ACs,    wash-l     ing machines  

are delicensed.    About      92 applications from 

Andhra Pradesh      are pending for installing sugar 

units in       Andhra      Pradesh,     but     the same     

have      not     been       cleared. They are  pending 

there for the last more than 2 years.     About    Rs. 

4000 
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pumped into sugarcane sector, but for 

extraneous considerations they art not clearing 

them. The dairy industry was delicensed 

along with other industries, but Mr. Balram 

Jhakhar, as a saviour of the agricultural sector, 

came out with a Milk and Milk Products 

Order stating that the dairy industry could not 

be delicensed. He brought the order through 

the Animal Husbandry Department stating 

that no dairy in dustry is to be installed 

without registration from the Animal 

Husbandry Department. So, the Industry 

Department delicensed it, the Department of 

Industrial Development delicensed it and then 

came the Animal Husbandry Department 

through the backdoor. That is how no decision 

is being taken even at the Cabinet level. The 

file is moving from pillar to post without any 

decision in the matter. This is how the 

Ministries at functioning. If such drawbacks 

are not rectified, I am afraid, we are going to 

face a serious crisis. 

Coming to other aspects, Mr. Chaturanan 

Mishra was also mentioning about export of 

our cotton and other products. How our 

consignments were held up in several ports of 

other countries. It is reported in a section of 

the Press that the cotton that was exported 

from this country contained not only 

substandard material but also something like 

mice, something like dead     snakes,      dead 

cobras, chappals, rats etc. etc. So unless there 
is some system of quality control in this 
country, I am afraid that we will not be in a 
position to catch the international market. 
Every 

other country is competing in this. China is 

alos competing in this, and it is foolish to 

compare ourselves with China. 

For shady deals in tobacco exports two 

officials in China were hanged to death. Bui 

this Government honoured a person who was 

involved in this, with a cabinet rank and in 

their party. I am doubtful if the Government is 

serious about augmentation of our exports. 

They are having extraneous considerations. I 

charge this Government that they are having 

extraneous considerations. They are not 

serious about solving the problem. The person 

was responsible for the hanging of two 

officials in China because of the shady deal of 

exporting 28,000 tonnes of tobacco to that 

country, for which we lost the market once for 

all, but the Government is honouring the same 

man. We are not going to settle the claim, but 

at the same time we are honouring him with a 

cabinet rank. This is   how the  Government is 

working. 

The Minister may be honest. He may be a 

new-comer from the Yojana Bhavan to the 

Udyog Bhavan. If he continues the same 

drama we will be compelled to charge him 

also that he is also guilty of harbouring crimi-

nals in the Udyog Bhavan. I have told many a 

time that these fellows are loitering around the 

Minister in the Udyog Bhavan. I warned the 

Minister to keep them at a respectable 

distance so that such things, such shady 

things, such shadow may not extend to the 

Minister who is honest. This is how this 

Government is functioning. 
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Sir, our friends were also mentioning that 
the agricultural sector and the export of 
agricultural products have peen completely 
neglected. 

About   the     rupee-payment     area, the 
Govtrnment is yet to    make    up its mind in 
regard to technical credii. We   offered   
several      concessions     to Russia in settling    
the     rupee-rouble exchange rale  though  it 
had  a  dele terious effect  on  the interests of  
the country,  and  we  settled  it    expedi-
tiously.  It  is a fact and it has been reported  
in  a  section  of  the,    Press all over the 
world that the    rate    is 860  roubles per 
dollar,  and  they are considering     to    raise    
it    to     1,000 roubles   by   the   end   of  this     
month. But we are paying through our nose. 
We axe paying at Rs. 37 for a rouble. In  spile  
of this  drain   of  our  money to Russia in  the 
form of    exchange, we  are  not  catching  
the  market    in the   rupee-payment     area.     
We     lost about 64 per cent of the market last 
year.    What  does    the    Government 
propose to do? About 30 per cent     of our 
agro products  are    exported    to the R.P.A., 
and what are your plans? What are your   
contingency     plans? Every day, day in and 
day out, both the  Ministries,   the  Finance  
Ministry and   the      Commerce     Ministry,     
are sending   some      telex     messages     to 
Moscow.   ... (Time   bell  rings) 

THE     VICE-CHAIRMAIN      (SHRI 
MD.  SALIM);   Please   conclude. 

DR. YELAMANCHILI SIVAJI: Our 
Ambassador is there, but they have received 
no communication. So, what are you going 
to do about export of our agro products like 
tea, tobacco coffee or pepper or other 
materials to the R.P. areas? Are you having 
any contingency plan or not? I would like to 
suggest that something should be done in 
this regard. I hope that the Minister who is 
almost two-month old in the Ministry... 

SHRI MENTAY PADMANABHAM: He 
is an old hand. I think he is one of the senior-
most Ministers we have now. 

THE VICE-CHAIRMAN (SHRI MD.   

SALIM):   Please  conclude. 

DR.     YELAMANCHILI        SIVAJI: The     
former     Commence     Minister, Mr.      
Chidambaram       as     Minister, produced  a  
document.     He said that it  was a strategy for 
the coming five years.    We expected that there 
would be no more  changes     in the    export 
market,  no more  amendments  in the export 
policy, no more tinkering from the red book to 
the green book. But the Minister, as soon as he 
came into the Ministry, announced a number of 
policies.    He added something to   the policy.    
Everyday there is some proposal or the other.    
On several occasions the import of raw 
materials   or intermediate components is much 
costlier than the import of finished goods. That 
is how we    are    working.    For example in 
the case of the integrated circuits, the    Finance    
Minister    had said that he had reduced the   
import duty from HO per cent to 50 per cent, 
but     our    indigenous    manufacturers have to 
pay 75 per cent import duty; thereby the 
finished goods imports are costing  much   less   
than    the     intermediate goods.    This is how 
we    are working. 

In regard to promotion of exports, several 
things in several areas have to be done. For 
example, for the market development 
assistance, an allocation of Rs. 60 lakhs has 
been made to market development agencies. 
Rs. 60 lakhs means hardly $ 2 lakhs. If the 
Government of India can find some market 
with this amount, hats off to their 
performance! That is how we lost our share in 
the international market. Our share in the 
international market is hardly 0.4 per cent. I 
am very much afraid that it may go further 
down to 0.1 per cent or it may even be 
negative. This is how we are working. 
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In our ports we have yet to develop some 
culture for exports and imports. A lot more 
needs to be done in regard to loading and 
unloading of the snips. Moreover it is very 
difficult to reach the ports through roads and 
through bridges. It is also very difficult to pass 
through all the technicalities of the Ministry 
and its departments. So, I would like the Gov-
ernment to see that all these formalities are 
simplified and that the infrastructural facilities 
like roads, container services, banking services 
etc. are modernised and upgraded. While all 
other countries are competing in the world to 
get external markets, we are competing for our 
extraneous gains or small favours to this man 
or that man. So, I would like to say that proper 
justice should be done by this Government to 
our exporters. 

PROF. SAURIN BHATTACHARYA (West 
Bengal) -.   It is not very    long since  the  
current  Government   came to power in Delhi.    
Certain, semantic confusion has been created. 
It is not peculiar to India alone.    It is almost a 
global phenomenon.    For example, we hear of 
liberals and   conservatives in the erstwhile 
Soviet Union, which is now called Russia.    
Those who are advocates of the market 
economy are liberals and those who talk even 
now of     Communism    are    conservatives. 
Here also we are hearing of new economic 
policy right in    the    Leninist terms We hear 
of liberalisation. Liberal  in which sense?  
From      whose point of view?   That  is  not     
clear. Even "market      economy" has    been 
widely used as if India had anything but the 
market economy since independence or     its     
pre-independence days. Let me      take      the '   
present Minister        of        Commerce      in 
his earlier incarnation and in his present 
incarnation.  So far as the   policy   is 
concerned, there is much    difference. But 
perhaps from the point of view of market 
economy there is hardly   any difference.     
The particular    field    of Commerce is  more 
or less, wedded to market    economy.    It    
goes   without 

saying. But the economy, as a whole, :s 
veering round to market economy under me 
able guidance or helmsman-ship of Dr. 
Manmohan Singh. It is a preposterous 
solution, in spite of the word "socialist" ,an the 
Preamble ot the Constitution describing the 
Indian State, india did never have a socialist 
system of production in recent times. 
Therefore, reversal to market economy is 
something which is completely out of context 
and aimed at creating some contusion to guard 
the real intention of the economic reforms. 

The Ministry of Commerce, whose working 
is under consideration here is pernaps a true 
index of the attitude of the present Government 
of India, in the sense that if in a capsule form 
the policy of the Government of India in the 
field of export and import may be described, it 
amounts only to this that instead of what was 
the traditional economic policy in the sense of 
protection for indigenous industries and some 
countervailing protection for the imports to the 
country, Government has made a total turn 
about. The other day this word "turnabout" was 
used in the case of the .Textile Policy by the 
Minister concerned. A total turnabout, in the 
sense, for exports, no protection is available 
but for imports, goods which come from 
abroad, all protection is being extended in the 
form of reduction of import duties and other 
concessions. It started with partial con-
vertibility of the rupee. Now it has come to 
cent per cent convertibility of the rupee. The 
devaluation of the rupee led to the fall in the 
value of exports and increase in the value of 
imports; and that policy has now been 
stabilised into a national policy. If this is not 
suicidal for the nation, then, what else is? An 
intricate theory may be brought about in order 
to defend this policy, I do not know. An hon. 
Member, I think, Mr. Madhavan has made a 
call to the hon. Commerce Minister to counter 
the Finance Minister's bad policy or pernicious 
policy or whatever it is called. But it is well 
known that that is not the 
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way the Government functions. There are pulls 
and counter-pulls even within  collective 
functioning.   There may be stresses and strains. 
Whatever may be the opinion of the individual 
Minister, it is not possible for any individual 
Minister to stand up to the policy deliberately 
enunciated by   the Gov-3   ernment in the 
country.    And it must be said that the 
Narasimha Rao Gov-ernment very    deliberately    
chose   a policy which has led to the sure dep-
endence of India on foreign, U.S. and other 
imperialisms, on    multinational companies on 
Fund-Bank and    other foreign agencies.    
Incidentally,    per-haps; if my memory serves 
me right, one phase of the IMF loan was   con-
tracted during the     finance-minister-ship of 
Shri Pranab   Mukherjee.   But it is not an 
individual question.    It is a question of the 
policy of a Government.    What is  
objectionable is    the way the IMF loan   is   
being, in.   advance, contracted by the Foreign 
Minister of the country.    The   way    the Prime 
Minister of the    country    was going world over 
to find investors in our coutry and in    the    
process   his telling  foreign   industrialists    
capitalists,   that they  could  be  saved from 
being pestered by   the    unreasonable demands 
of indigenous labour, led the capitalists into 
India to invest money and exploit the cheap 
labour of India. Things   like  that.   It is a  
deliberate policy that way.   Liberalisation means 
investment of foreign   capital in   our country.      
We know, everything has been  dismantled, 
whether    good, bad or indifferent.    The MRTP 
is almost a thing of the past; the FKRA is almost 
a thing of the past.   And in this way any check 
or balance in the matter of foreign investment in 
our country has completely been shattered.   An 
unfettered right to the foreign investors to 
repatriate their    profit    from this country to 
their own country   is what we are heading for.   
The report of the working of the    Ministry    as 
presented before  the     House    shows how 
exports have increased only   by 2.2 per cent 
whereas imports have increased by  13.2 per     
cent,    without taking into account their ad 
valorem 

prices.    This is the situation, this    is the policy 
frame within    which    the Ministry of 
Commerce will   have   to work. There is no 
option.  There is no scope for the fight 
suggested by Mr. Madhavan   It is perhaps 
confidence in the Commerce Minister that he is 
also the Deputy Chairman of the Planning 
Commissios having a wider range of 
functioning.    But,  perhaps,  after  becoming  
the  Commerce  Ministery    he has to a certain 
extent, been marginalised so far as  his function 
as the Deputy     Chairman  of the    Planning 
Commission is concerned.   And, in the 
Commerce Ministry, he is functioning within 
the  policy  framework  of the Government of 
India,   Many facts and figures have been cited 
by   Members, beginning from  Mr.  Yashwant 
Sinha and lastly by my    predecessor,    Dr. 
Sivaji, mostly from this side, who are even now  
greater  in number in  the House  than  the  
Treasury     Benches, which are comparatively 
empty unless what is going on in the other 
House comes over to this House.   Then their 
conscience will be  roused and    they would  be 
here.     There  is no doubt about that.    
Whether their conscience will  be roused  for 
some other    bondage, that is entirely a 
different matter .    The question is, with this 
instrument, what can be done is being done by 
this Government.    This is a force of social and 
political liberation and that is what is being      
done by    this Government and  all the  
instruments of this Government  are    directed    
at that, the Commerce Ministry being no 
exception.    What is expected of them. we are 
getting that out of them. Corruption   is  
embedded   in    our     body politic and the 
entire country is steeped in corruption and hot a 
single issue of corruption could    be    dealt   
with effectively under the Congress regime so 
far—whether it is Bofors or whether it is the 
JPC.    The JPC is sort of sub judice.     But 
eve«i    then    the facts that have  come  up  
show    that while we are unable to    touch    
the apex, the lower levels of the administration 
remain  equally unaffected by any high talks of 
honesty or dutiful-ness.   This   is   a   situation,   
this   is   a 
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culture which has been developed during these 
long years of our independence. By whom? It 
is for everybody to see. In this situation we get 
from the Ministry of Commerce what can be 
best expected or best apprehended from the 
Minisiry, as in the case of any other Ministry. 
Dr. Sivaji pointed out agriculture. Industry 
will come for scrutiny by us and we will see 
that everything is X-rayed. The same picture 
will emerge out of it. I do not know whether 
in the ruling party there will be some 
introspection regarding the developments 
which have taken place and which have led 
the country into this morass.    Thank you. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM); Now, we will take up clarifications 
on a statement made by the Minister of 
Commerce. Shri Murlidhar Chandrakant 
Bhandare. I will request the Members to put 
pointed questions because already we are 
discussing the working of the Ministry of 
Commerce and a number of Members have 
already put their questions from this 
statement. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): Sir, you have 
given a direction that we should ask pointed 
questions. But this is a matter of great 
significance. It involves clarifications not by 
way of one or two questions. But I shall try to 
be very, very brief because this question of 
Special-301 raises a very important • and a 
wider issue in the context of the emerging 
world order. I thought that after the withering 
away of the winter of cold war, the world is 
entering into a democratic world and 
according to me, since the nuclear deterrent is 
no longer there, I was expecting that this is 
also going to be what our Father of the Nation 
conceived os a non-violent world. Now all this 
presupposes that it will bo an equal world 
where the sovereignty of ations will be 
respected, 
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the freedom and choices of the people will be 
there to be exercised by them and the will of 
one power will not be imposed on others. I 
am, therefore, very much pained because both 
of us, USA and India, are great democracies 
of the world. We have travelled a long 
distance together on many issues like human 
rights, democracy, anti-drugs and even meet-
ing terrorism or trying to eliminate religious 
intolerance. Therefore, I think that it is up to 
the USA, and particularly to President 
Clinton, to remember that it is too late in the 
day to impose one nation's will on the other. 

Tht other issue is this. Should there not be 
an equitable distribution of resources? Should 
it go the same way, namely, the resources 
should always flow from the poorer nations to 
the richer nations and there should be only 
one way traffic, without the traffic also 
coming 'from the other way? 

Well, they talk of leberalisation for us but 
indulge increasingly in policies of 
protectionism. Are these double standards 
really to be permitted? They talk of our being 
required to take urgent structural adjustments. 
Do they also not need to do some structural 
adjustments in their economy? Do they not 
realise that whatever they may do with their 
structure as it is, they have become 
uncompetitive and that they will never be able 
to compete with the Asian countries. The 
Asian countries will always produce at one-
tenth the price at which- a thing is being 
produced by the West and the USA. 

Now I come specifically to the question 
which has been raised because it happened 
earlier in 1988-89 and it is happening again. 
Sir, I don't like the statement of the hon. Min-
ister in which he says that rhe Government 
does not believe in bilateral thing but it should 
be   done    at 
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multilateral fora, for the simple reason 
that things have changed since the days when 
india used to bathe in the sunshine of 
multilateralism. 1 still remember the day 
when China was isolated in multilateral fora. I 
now see that in spite of that isolation what 
China has done. This is only to show that if 
we were to be a little sure of ourselves, we 
should not be worried about isolation because 
now the way the Uruguay Round talks are 
going on the pain will be the same, if not 
worse in the multilateral fora as well as in the 
bilateral 'fora. May I ask the hon. Minister as 
to whether he has evalua ted this threat and 
what calculations have been made to meet the 
threat? Unless we do these calculations, we 
cannot really face the serious threat which has 
come under the the U.S. Omnibus Trade and 
Correctiveness Act of 1958. 

One or two things ... (Interruptions) ... I 
particularly want to know as to how far it will 
affect our textiles, how far it will affect our 
drugs. Personally, I fell it will not, because 
whatever they may do—it is only their 
imagination—, U.S.A. must not forget that 
our patent law is the result of the legislative 
will of the people. We have studied the 
problem in depth. We have had a Joint Par-
liamentary-Committee which produced the 
report. It was debated extensively and then we 
adopted our legislation. Still the fact remains 
that today the prices of drugs in India are one-
fifth of the prices elsewhere in-developed 
countries. But what is worse is that they are 
one-tenth of the prices in African countries. 
So, I don't want our country to get into the 
same trap. I would like to ask the lion. 
Minister as to how firm we will stand against 
this threat, what policies and strategies will be 
evolved to meet this threat and what he propo-
ses to do to see to it that in the proofs? we 
maintain our sovereignty. Fvery nation should 
respect our sovereignty and the legislative 
will and we should* not yield and we- should 
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not  bring misery to  the people      at large. 

Since the Hon'ble Minister has mentioned 
about the multilateral fora, before 1 conclude I 
want to say something in that regard. I am 
worried about one aspect and let me have your 
indulgence to mention it. We will bring 
agriculture for the first time under 
international discipline. The Dunkel draft is a 
comprehensive one. It will not only affect our 
export subsidies and import substitution but it 
will also affect our domestic support. It is a 
trade issue for GATT but it is an issue of 
development for us. The GDP for agriculture 
is 2 per cent elsewhere but it is 30 per cent for 
us. The agricultural employment is li per cent 
of the population elsewhere but it is 63 per 
cent of the population for us. I don't have to 
say, more to impress about the seriousness of 
the issue when nation after nation is 
crumbling before the pressure of the mighty 
Super Power. Let this world not be a unipolar 
world. let it be a democratic and equal world. 

DR NARREDDY THULASI REDDY 
(Andhra Pradesh): Sir, I straightway come to 
the clarifications because other hon. Members 
have already given the prelude. How much of 
our exports will be affected by this act of 
USA? What are the fields and the products 
that will be affected? Please  give details 
sector-wise, 

SHRI M. A. BABY (Kerala): Mr. Vice-
Chairman, after reading this statement made 
by the hon. Minister I am constrained to state 
that it betrays a meek or weak-kneed response 
from the Government of India which :s not 
what is expected on this particular issue. I am 
not saying this without taking note of the fact 
that on international relations a great amount 
of caution, restraints and diplomatic 
considerations are required. This particular 
initiative taken by the United States of 
America is nothing but an expression of their 
neo-colonial arrogance. This has to be viewed 
in the background of a series 
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of steps, measures and actions initia 
ted by the United States of America 
in the recent past. This has also to 
be viewed in the background of the 
very serious issues and problems in 
their reationship with even their al 
lies, namely, European Economic 
Community, in other areas. Sometime 
ago, the European Economic Commu 
nity has appointed a commission to 
study  th«ir relationship  with the 
United  States of America     in     the 
context of the    growing    efforts    by 
USA   to  impose  its  domestic  legisla 
tions  on  other  countries.  This  Euro 
pean Commission has come out iden 
tifying at least 17 legislations by the 
USA, which they wanted to get rati 
fied or accepted  by other  countries. 
Sir, You know this country, the USA, 
which  speaks about free   market   eco 
nomy, free flow of capital and things 
]ike that, today  is violating a      UN 
resolution passed by the United     Na 
tions  Organisation  against  the    USA 
blockade on Cuba.      Last November, 
when the UN Council met in      New 
York, they took up this resolution on 
the      illegal.      unjustifiable,       inhu 
man   blockade perpetrated        by 
the USA on Ouba, on which the USA 
made another legislation    which      is 
known as Toricelli Bill—which is an 
Act      now—which    demands       other 
countries   to   comply  with   this  USA 
blockade on  Cuba,  failing which the 
USA has the right to  take retaliatory 
measures on other countries for     not 
falling in  line     with  the    American 
legislation.     Where  are    we    going? 
They are imposing this illegal block 
ade  on  Cuba  against  which the  UN 
has passed a resolution.    When     the 
UN passes a resolution, which    gives 
some power to the USA, they stretch 
it to the extent of undertaking mili 
tary operations.    We know how     on 
the issue of illegal occupation of Ku 
wait by Iraq, the USA behaved. They 
just hijacked the UN and went     far 
beyond the stipulations of the UN re 
solution.    Here is another UN reso 
lution which demands that  the illegal 
blockade  should be    lifted    by    the 
USA.    They are not complying with 

that,    I don't want to   go    into   all 
these details, i cited this case only to 
prove that the LS A behaves in a to 
tally arrogant and    selfish     manner 
notwithstanding the resolutions    pas 
sed by the UN.    They accept inter 
national bodies as and when it   suits 
them.    I don't want to give you ins 
tances  where   the  USA  has  violated 
the judgements of the World     Court 
in the    case of     Nicaragua,    in   the 
case of Contras  by  givng them aid. 
M*y  submission is,  this    most    high 
handed   arrogant,   neo-colonial  stand 
of the USA has to be countered with 
national    dignity    and      selfrrespect 
which unfortunately  is missing from 
the statement.    This is my    submis 
sion.   The  days of colonialism      are 
over.    But unfortunately,  there   are 
efforts  to bring  in  supremacy by   a 
particular  country   over  other  coun 
tries through the    backdoor.    There 
is economic imperalism.    This is cul 
tural  imperialism.  There  is  informa 
tion imperalism.    Making use of mo 
dern    scientific      and     technological 
knowhow and its possibilities      now 
the  imperalism  is   free to  condition 
the minds of millions and millions of 
people sitting in some remotest pla 
ces  in Honk    Kong    or    elsewhere. 
There'fore the whole gamut of issues 
must be taken into account.      Inida, 
being a country with great traditions 
especially in its anti-imperialist strug 
gle, inspired other countries of Asia, 
Africa  and      Latin   America.       And 
unfortunately,   now      we   are  found 
wanting   in  taking      the      initiative 
when      it   h      most      required      in 
the present-day international 

context. I don't understand as 
to why India cannot take the init 
iative of having formal or informal 
discussion and negotitions with other 
Third World cuntries which have al 
ready been subjected to a similar vic 
timisation. And, I think, the people 
of our country should also oe educa 
ted which the present Government is 
hardly doing. Issues relating to a 
similar U.S. behaviour inspired a 
massive agitation in France where 
millions of peasnts reached the 
streets and, in a few places, Jt     be- 
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came even violent. In some places, 
they set the Coca-cola factory and 
some depots on fire. To this, in a 
comically brave way, the head of the 
Coca-Cola company said that he was 
very happy as his company had been 
recognised as the symbol of the United 
States of America. My pointed ques 
tion is, if America is going to     go 
ahead with similar discriminatory le 
gislations and actions against our 
country, will the  Government of In 
dia take retaliatory measures?      We 
should  take      retaliatory    measures. 
We   should   mobilise   the   people   and 
a new Swadeshi movement might have 
to be launched where the Indian peo 
ple should be asked to boycott    the 
goods made by American  companies 
and   their   subsidiaries.  When        the 
Union    Carbide massacred thousands 
of Indians,  they were not even pre 
pared to pay compensation to     the 
victims. I don't want to go into     all 
those details. Sir, therefore, my first 
question is, will the Government    of 
India consider taking retaliatory me 
asures following      this    high-handed 
attitude of the United   States of 
America? Sir, this has direct relation 
ship with the Uruguay Round of 
Negotiations which are going        on 
So  much  of  disinformation  is   there 
regarding this. It is quite unfortunate 
that the sovereign Parliament of our 
country      could      not take up      the 
Dunkel Draft Text and we could not 
And   time   to   have      an      in-depth 
discussion on  this issue. Now,      this 
Session is coming to a close. Earlier, 
in  the  last Session,  there  was a 
very feeble effort at the fag-end of the 
Session, that is, on the last day      at 
about 7.30 p.m..  to have a short dura 
tion discussion on this. We said that 
it would be a discussion for        name 
sake only to technically claim that a 
discussion was held and to say    that 
having discussed in both  the Houses 
of Parliament,  we were  going ahead 
with   that.  Sir,  many of th^ Dunkel 
Draft -proposals are having far-reach- 
ing repercussions. There are       many 
issues which will affect the      Centre 
state. relations.  And.  T do not know 
whether the Government propose to 
sign   the Dunkel Draft, which would 

affect the economic sovereignty of the 
country, without taking Parliament into 
confidence and without taking the people into 
confidence. If the Government is going to 
accept this, we will be forced to make amend-
ments in our legislations. Any number of 
law.3. legislations, passed by both the Houes 
of Parliament as well as the State Legislatures 
will have to be rewritten 

THE VICE-CHAIRMAN (SHRI MD, 

SALIM); Please be brief. 

SHRI  M.   A.   BABY:   Considering the 
importance of the subject and the implications  
of  this, I shall   try     to take as little time as 
possible. Therefore, the Government should 
not take Parliament for granted. We have de-
manded that in order to go into the details  of 
the Dunkel proposals,  the Government should 
concede our'  demand   which  transcends  
political  differences and party affiliations. If     
a JPC is formed, it can call for experts. Ther 
are at least a few people in our country who 
claim  that  the Dunkel proposals will benefit 
various sectors of our  country. Therefore,  let       
us have a JPC appointed. Let there   be 
sufficient opportunity given for      all the 
sections to express themselves dearly before  
the JPC.  When this demand was made during 
the last Session,  the reply given was that there 
was no sufficient time. Now, there is a lot of 
time. Still there is sufficient time available 
because nobody expects now that the Uruguay 
Round   would be concluded in another      one      
or two months. At least till the end   of this 
year,  the   negotiations will continue.  There  
are clear signals       for       that. Therefore, 
with all the humility at my  command,  I 
request the hon. Mini-ter     at  least     at  this 
stage   to consider the idea of forming a JPC. 
Even   in   this  Session  there   is  time. You 
should be in a position to consider this. I don't 
take much of your time. 

THE      VICE-CHAIRMAN      (SHRI       
MD. SALIM):  You have already taken. Please 
conclude now. 
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SHRI M. A. BABY. Sir, there has 
been a claim, especially propagated 
by Kargil Seeds, that they have a 
seed which will yield 16 quintals per 
acre if that seed is used With that 
propaganda, they sold these seeds in 
Karnataka and now it is well known 
that the yield was only between 4 
and 5 quintals; against the claim of 16 
quintals per acre. We have indigenous 
seeds which without any costly fer 
tiliser could yield 81/2—9 quintals 
per      acre. I      have    cited    this 
example only to state that very tall and 
exaggerated claims are being made while 
speaking about the possible advantages of 
signing the Dunkel Draft. Nobody brothers 
how over-utilisation of chemical fertilisers 
would affect our biodiversity. If you accept 
their seeds, you will be forced to accept their 
fertilisers because only with their fertilisers, 
those seeds can be cultivated. As a result of 
this, there would be over-utilisation of 
chemical fertilisers which would have very 
harmful effects. In my own State, a mysterious 
disease has appeared in the fish and very many 
varieties of fish starred dying Some bodily 
marks resembling leprosy have appeared. 
Some scientists, including Mrs. Vandana Siva, 
undertook some research and came to the 
conclusion that heavy reliance an chemical 
fertilisers was the main reason for this 
mysterious disease. If we continue like th[s 
taking recourse to chemical fertilisers without 
any rhyme or reason, without any restriction, 
even the Homo sapiens may have to face simi-
lar mysterious diseases which may cause 
extinction of human beings. So, the whole 
gamut of environmental impact ecological 
impact, of this kind of measures should be 
taken into account. The United States of 
Amer-ca propounds the theory that whichever 
way you make profits- that is justifiable. But 
they are not thinking in terms of the future of 
humanity. 

the future of the nations and their welfare. 

Therefore, this invoking the Special 301 by 

the ITS is nothing but their latent effort neo-

colonial effort, 

with arrogance to bring the develop 
ing countries, the third-world coun 
tries, under their dictates. This has 
to be faced up to with all our might 
and a campaign or movement for 
national resurgence has to be started. 
The people should be made know 
ledgeable about the dangers which 
are there..  Many people  are not 
very much aware of these things and there is 
so much pessimism as to who can nght 
America. But there are examples. When a 
small country like Vietnam was subjugated, 
this tiny country, with determination, could 
defeact the French imperialism in Dien Bian 
Phu and later ori, they could defeat the most 
powerful imp-erialism_ This is the experience 
of Vietnam. We have the experience of Cuba 
which is within the firing range of the United 
States of America, and which is a country, 
with a population of 11 million, standing 
together and not cowed down by the US 
imperialism. So, a great country like India 
should rise to the occasion and give leadership 
to the other developing countries, the 
thirdworld countries which, unfortunately, is 
not forthcoming from the powers  that be. 

With these obseravtions and with all 
sadness and agony, I would like to ask the 
honourable Minister whether the Government 
will take initiative to initiate retaliatory 
measures and to mobilise the Indian people 
and also whether the Government will 
consider the appointment, of a Joint 
Parliamentary Committee to go into the 
derails of the Dunkel Draft Text. 

I would also like to know whether the 
Government will take initiative in bringing 
the third-world countries together to work out 
a strategy to face this onslaught, this neo-
colonial onslaught, of the United States. 
Thank you very much, Sir, for your 
indulgence 

SHRI JOHN F. FERNANDES (Goa)): Sir, 
this Special 301 has been invoked against 
India since 1991 when we liberalised our      
economic 
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policies and -the US Government has 
punished India, has taken punitive measures 
against India, by suspending duty-free 
treatment to imports by denying the GSP 
privileges to India. In the instant case, 
developing countries like Brazil, Thailand 
and India are brought on their priority list. 

I would like to know wfaeibtr any (funitive 
measures have been taken by the clinton 
Administration in this   case. 

The main irritant for the US, who 
put the Special 301 on India, is 
because they think these laws basic 
ally apply to pharmaceuticals, Chemi 
cais, bio-technological inventions, 
methods of agricultural and horticul 
ture, process of treatment of animal 
and plant systems. I think the last 
one is not very much justified. So 
many of the Indian companies have 
collaboration with foreign compan 
ies and I think they are justified in 
having some apprehensions. In our 
country, we have also some reports 
like the Report of the Hathi Commit 
tes regarding drugs to avoid duplicity 
of trade marks. In view of this, I 
would like to know whether they will 
see to it that this Report is imple 
mented. Finally, Sir, the Indian Cha 
mbers of Commerce has made Us 
mind known that it will support the 
Paris Convention. That Convention is 
to accept the product patent. I wo 
uld like to know whether the Gov- 
*   ernment  also   subscribes  to this 

thinking, This is what I would like to know 
from the hon. Minister. 

THE VICE-CHAIRMAN (SHRI 
MD. SALIM): Shri S. P. Gautam. 
Before Shri Gautam starts speaking, 
I think, the House will agree with me 
if I request Mr. Jagesh Desai to 
occupy the Chair. 

SOME HON. MEMBERS: Yes, yes. 

[The Vice-Chairman    (SHRI JAGESH 

DESAI) in the Chair] 

 

SHRI SUKOMAL SEN; Sir, I will be very 
brief. Before I put my questions -to-the hon. 
Minister, I would like to make a comment. 
Sir, when the former Soviet Union collapsed, 
many in the country were very jub-iliam that 
"now we are going towards progress and 
democracy, now everything is freedom, and 
all dictatorships have gone." And, Sir, when 
Bush declared that he was going to create a 
New World Order, what did he mean by this 
New World Orders? And what is the meaninig 
of callapse of socialism in the  Soviet Union?  
Sir, 
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it is very clear that the United Sta 
tes have a law of their own — Sp 
ecial 301 and they are applying that 
law against another country, which 
is India. So, the situation is very 
clear as to in what circumstances the 
United States hag come out with this 
attack on our country. Sir, what I 
would like to point out is that the 
Government of the United States 
have taken a unilateral action against 
a big country like India, of course, 
along with many other countries. But 
among them India is the biggest. And 
now they want that our patent laws 
should be changed. And in the name 
of rewarding investors or scientific 
inventions, what the US wants is 
that they want to patent science its 
elf. They want to patent the progress 
of science itself. Sir( if our country 
could not discover penicillin or strep 
tomycin, it is not our fault because 
under the colonial regime, etc., sci 
ence could not develop in our coun 
try. So, it was invented in 
other countries. Now, we have to 
buy their patents or what they pro 
duce at whatever cost they would 
like to sell. It means, a total ruining 
of our country. And they want to 
monopolise science. And they want 
to patent science itself. This is not a 
new development. It has been hanging 
fire for the last three years. And 
the Dunkel Draft is also not a new 
thing. It has  been there for two 
years. What is the Government do 
ing about it? They speak with diff 
erent voices, sometimes. It is an 
insult to the dignity of the country 
and to the prestige of the country. 
It is a national issue. It is a new 
way of imperialist attck on India and 
on the Third World countries. This is 
not being realised by the Government 
of India and by those who are ruling 
this country It is most unfortunate 
that the United States dares to th 
reaten us that they will apply this 
Special 301 Legislation against our 
country. Now our country is in a 
great predicament unless the Govern 
ment makes its stand very clear. 
What is this   statement made by the 

hon. Minister yesterday? It is an 
impotent statement against this 
onslaught. What does it mean? India 
should tell the U.S.A. that they have 
no right to apply their law against 
us. We will produce the medicines; 
we wil produce he drugs as we have 
been doing so far and we are not 
going to change our laws on patents. 
Our patent laws are in the inteerst 
of our country and we are not going 
to change them to suit their designs or 
to suit their economic interests. Why 
should the Government not take a 
forthright stand? Even with regard 
to Dunkel proposals, the issue could 
not be discussed in Parliament. Twice 
it was raised and there was a motion. 
But unfortunately the Government 
was not serious and that motion co 
uld not be discussed by Parliament. 
This is going to hamper our own 
progress. Why is the Government not 
interested in discussing the Dunkel proposals? 
On the contrary, Uruguay negotiations are 
continuing. What is the stand of our 
Government? What right has the Government 
got to sign something there without the 
approval of Parliament where the country's 
interest is involved? 

I would,  therefore, like to     know 
from the Minister whether he is 
prepared to tell the U.S.A. that we are not 
going to change our patents laws because our 
laws suit our interests and they suit the 
interests of the Third World countries. Just to 
suit the interests of the U.S.A., we are not 
going to change our laws. Will the 
Government take the courage to tell this to the 
U.S.A. in a forthright manner? 

Secondly, about the Uruguay nego 
tiations, what is the stand of our 
Government? You have never told 
Parliament what stand you are ta 
king although the negotiations are 
going on. We are absolutely in the 
dark. We have not discussed it here. 
I want to know whether' before fin 
ally signing the Uruguav negotia 
tions, ynu will discuss it in Parlia, 
ment, if not in this session, in    the 
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next session. I would like to have an 
assurance that you are not going to make any 
final commitment in the Uruguay Round of 
talks Without king Parliament into confidence 
ana without the approval of Parliament. Are 
you prepared to commit yourself to this 
position? 

SHRI O. RAJAGOPAL, (MADHY..  
PRAKESH): I would like to ask a 
straightforward question from the hon. Minister 
whether the Government of India has already 
taken a detunie stand on the Dunkel proposals 
and whether the Minister is prepared to give an 
assurance — if the Government has not already 
taken a decision — that they will come before 
the House, take the House into confidence and 
get the approval o± Parliament before making 
any com mitment on these proposals. 

THE VICE-CHAIRMAN (SHRI JA GESH 
DESAI): Now, the Minister will reply to the 
debate on the wor king of the Ministry of 
Commerce and also clarifications on Super 
301. 

SHRI PRANAB MUKHERJEE: I 
am glad to have this opportunity of 
sharing my perception on some ot 

the issues when the House decided to 
discuss the working of the Ministry 
of Commerce. One way it is reward 
ing to me in the sense that I am 
replying to a discussion almost after 
13  years.      / 

SHRI SUKOMAL SEN; You are welcome. 

SHRI PRANAB MUKHERJEE: If I 
remember correctly, in 1980, when I 
was the  Commerce Minister, the 
working of the Ministry was debated in the 
House. After that, in 1981, it could not be 
taken up. Thereafter, I was not in the 
Ministry. 

PROF: SAURIN BHATTACHARYA 

History is being repeated after thirteen years. 

SHRI PRANAB MUKHERJEE: I find a 

lot of changes. At the     same 

time, it is a real privilege for me to have this 
opportunity of listening to the Memoers ana 
Knowing their con sidered views on various 
issues which are agitating their minds. 

As 1 understand, during the course of this 
discussion on the working of the Ministry, 
most of the Members have raised certain basic 
issues. The basic questions raised were: 
whether, as a result of the policies pursued by 
the Government, the country is being led into 
a debt-trap; whether as a result of pursuing 
these policies, we are giving a go-by to our 
concept of self-reliance; and whether the poor 
performance in the case of exports, 
particularly, this year, is going to jeopardise 
our balance of payments position seriously _ 
In that context, not only while seeking 
clarifications on the statement, but while 
making their observations on the working of i 
ha Ministry also, Members expressed their 
concern on India being redesignated as a 
priority foreign country unded  U.  S.   Special  
301  legislation. 

SHRI M. A. BABY: Mr.Vice-Chairman,   
Sir,  with  your   permission.... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Baby, the Minister has heard 
you patiently. Let it be after his speech. 

SHRI M. A. BABY. Sir, the point is this. 
This is an important reply being given by the 
hon. Minister, but the treasury benches have 
wholly let down the Minister. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): What can be done about it? It is 
neither in his hands nor in my hands. 

SHRI M. A. BABY; But for the full 
strength of the Secretariat, the Opposition and 
the watch and ward staff in the gallery, it is 
empty. It is quite unfortunate. This is a serious 
matter. This shows the sort of commitment 
and interest on the pan of treasury benches. 
This is a reflection. I am sorry to say that 
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SHRI PRANAB MURARJEE: Sir, first of 
all, I would like to clarify one pomt. Thus is 
about the Dunkel text. Most of the Members 
have referred to it. I do not know how I can 
do it here, in regard to a discussion on the 
Dunkel text, i had sent a notice to the 
Presiding Officer at the  beginning  of   the   
Session   itself. 

THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI); It is our fault. 

SHRI PRANAB MUKHERJEE: The 
commitment was given by my prede 
cessor on the floor of the Ho ice that 
this issue would be discussed in the 
House. Therefore, at the beginning 
of the Session itself, I had sent a 
notice  seeking permission of the 
House to raise a discussion. It is for the hon. 
Members to decide. It is for the Business 
Advisory Committee to decide how they are 
going to do it, what subject they are going to 
take up. But if we are to be whipped hero as if 
we are evading it or avoiding it, it is not 
correct. This position 1 want to make clear. 
At the beginning of the Budget Session, 1 sent 
a notice seeking permission to raise a 
discussion on this subject on the floor of the 
House. Now, Sir, if the Members So desire, at 
any point of time, we will be glad to share 
,our perception on the Dunkel text with the 
Members. I will be coming to this aspect a 
little later. 

In regard to the strategy and the poicy 
which we are adopting with reference to 
export import policy I would like to clarify 
this point here it was said by one hon. 
Member that we were changing the policy. 
Dr. Sivaji was making a big issue of it. I 
would like to point out. that there is no. 
change in policy. Only certain sections have 
been amended. The basic policy remains the 
same for the period of five years. We do not 
want to have a 'switch off and switch on' so 
far as international trade policies are 
concerned. At the same time as we make a 
plan for the whole per- 

iod of five years, at the operational stage, 
certain changes, additions and alterations are 
required in the annual time-frame. Similarly, 
in the case of Exim policy. It is worked out in 
a longer time-frame of five years. We make 
changes where amendments are called for 
within the overall annual timeframe. 

Liberalisation can create an   atmosphere 
where we can take    advantage of    certain   
situations.   Liberalisation itself is not going to 
yield any results unless appropriate pollicies are 
worked out, taking advantage of the liberalised     
atmosphere.    Why    is    it    being brought?    
From  our  experience    we found that after 
going to a point   we cuold not go beyond that.  
Therefore, it  was  considered necessary  that    
ki certain areas changes were called for. Too 
much regulation, too much protection, was not 
going to yield    results. I would not mention 
the name—hon. Members are    fully    aware—
a    very vital sector which enjoyed near mono-
poly condition for almost 2    decades. It could 
not improve the   quality   of its production.   
Also some protections were given to fit by 
putting   physical constraint on import and by    
raising the tariff.    Both ways we wanted to 
give protection to   indigenous industries.    In 
certain sectors they    yielded good results, fin 
certain    sector   they could  not yield good 
results     Today all of us have to recognise the   
fact that the Government is not in a position to 
provide the type   of   support which the   
system    called for.      My good friend 
Yashwant Sinha was there for a short while but 
I know what tremendous efforts he had to put in   
the Ministry of Finance just to keep the 
country's nose above the water   level and to 
ensure that the country did not become a 
defaulter. We reached that stage.   You may 
abuse anybody   you may condemn anyone, but 
by merely abusing or condemning, the    
situation is not going to improve. We reached 
that stage.    The question is whether we should 
try to    come out of   that stage or not. 
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The second question which has to 
be kept in -view is, when you talk 
about export culture, export culture 
does not necessarily mean to earn 
some foreign exchange. 5t is impor 
tant^ but at the same time it indicates 
that there must be improvement in 
the quality of production. Production 
must be competitive in terms of 
quality, in terms of cost. In the shel 
tered market simply it is not avail 
able. In the sheltered market there 
is no urge for improving the quality, 
there is no urge for reducing the cost 
of production by updating the techno 
logy because the manufacturers know 
that the market is sheltered and what 
ever they produce will be bought. 
Therefore, export culture basically in 
dicates that there should be an atmos 
phere of competitiveness and compe 
titive atmosphere cannot be created in 
a controlled and regulated eco- 
nomy.     This     was an       issue 
which was debated      earlier. 
A detailed debate had taken place and I am not 
going to add anything more to that. The 
simple point which I am trying to make is that 
in this atmosphere if we want to achieve the 
objectives, we shall have to prepare the level 
ground, as has been very correctly pointed out. 
While preparing that, unnecessary control and 
regulations were to be removed. And if we 
could do that, if we could provide the level 
ground for access to technology and other 
inputs required to expand our production base, 
there should not be any barrier to have that 
access. That is the policy which we are going 
to have and that is the essence of the 
liberalised policies. 

Now in that context, in the export-import 
policy of the current year and for the full five 
years—it is true that we have indicated this as 
the Deputy Chairman, Planning 
Commission—I have analysed the situation, I 
have made it abundantly clear that the type of 
BOP situation with which we are confronted, 
if we want to avoid that, then it is imperative 
on our part to have export growth at the    rate   
of 

13.6 per cent in volume term and import 
growth should be confined to 8.6 per cent so 
that ultimately at the end of the terminal year 
and during the Five-Year Plan period our 
external support as reflected in the current 
account deficit should not be beyond 1.6 per 
cent of the GDP. Assuming tnose targets, a 
basic question has been raised and correctly 
so. From the performance of the current year 
can we achieve this? Secondly, was it a tall 
order to have growth of 13.0 per cent in 
volume terms' cr 15 to 16 per cent growth in 
US dollar terms-, was it too high, 
impracticable and unrealistic? Rly submission 
is, \ apart from the requirement because if you 
want to avert the BOP crisis this is the 
requirement, this is the bottom-line, coming to 
the ground realities, even in the last three years 
of the Seventh Plan our actual performance in 
export in US dollar terms was 17 per cent. 
Therefore, to assume durting the Eighth Plan 
period from April, 1992, to achieve the target 
growth of 15 to 16 per cent, to my mind, is not 
unrealistic, apart from the absolute necessity 
of it. 

Then, what is going to happen if the 
performance in the first year itself, from April 
to February, is 2.8 per cent? Here I request the 
hon. Members to go in a little detail into this 
break-up and not come to the conclusion of 
mere 2.8 per cent. From April to November 
the growth of export was 5.4 per cent. 
Unfortunately, there were certain extraneous 
considerations with which the trade policy had 
nothing to do. It affected some important areas 
like Bombay, Ahmedabad and Calcutta. So, 
suddenly we found when the December 
statistics came, that it came down sharply. 
Thereafter, again some unfortunate incidents 
took place, and it could not make up. 
Uultimately, perhaps, when the March figure 
is available we may end up with three, three-
and-a-half per cent. That is quite insignificant 
even keeping in view the negative growth rate 
of the 
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previous year.     That is no    satisfaction. 

But there has been another factor, and      
simultaneously it came in    the same year. 
Nearly one-fourth of our exports are directed  
towards the rupee-payment area, almost 27 per 
cent. During this period there was a   sharp 
decline to the extent of 65 per cent negative  
growth to the extent of 65 per-cent in our 
export in rupee trade. Therefore, even if there 
was some improvement of     aroUud 10.5 per 
cent export  growth  in   general     currency 
area, the sharp decline in the rupee-payment  
area  could not make lie up, and we     had  to      
settle at amodest growth     rate—not modest 
but I will call it "a very small growth rate"— 
in export for the first year.    But this is not    
unusual.  Even if my friend. Shri  Yashwant     
Sinha, looks at    the fie are he gave, ho will 
lind that in the first year of the Sixth Plan the 
export growth was  very  law.   In the    first 
year of the Seventh Plan there was a negative 
growth rate so far as export lis concerned.    
Somenow  or other    it happened.    I do not 
say that there is a corollary, but unfortunately,    
again it happened, but with the policy ini-
tiadves and with the improvement in the   
overall  economic   situation,     we have been 
able to make    it up.    But we mast put serious 
efforts.  Without serious   efforts   it   cannot  
be      done. Keeping  that in view, as Mr.   
Sinha has very correctly pointed out,      we are 
not having merely a  global    approach.  We 
have identified the com-mod'ties.  Thirty-four 
extreme    focus areas have been      identified      
where there is high growth potentiality, and 
what type of necessary support is required 
there, we are providing. That is the area where 
agriculture can play a very major role. 

Ha the amended policy what I have 
indicated is that we would like to provide 
certain additional incentives to export-
oriented units related to agricultural products 
compared to manufactured item. These 
export-oriented units will be able to sell 50 
per 

cent of their products in domestic 
tariff area apart from the concessions 
for machineries and equipments 
which will be required -or augment 
ing their exportable capacity. If we 
can provide post harvesting techno 
logy necessary for infrastructural sup 
port, including the refrigerated mode 
of transportation; credit inputs and 
marketing inputs; then our farmers 
can do wonders. Keeping that in .view 
the formation of small farmer.3 
forming consortia with indust 
ry, scientific organisations, cre 
dit institutions; private sec 
tor etc. is being worked out. These 
farmers will have an integrated ap 
proach, the basic objective being en 
hancing the income generating capa 
city of the farmers and at the same 
time producing enough so that we 
have enough exportable surplus. 
People are saying whether we are 
going to dodge the domestic market. 
We are the second largest fruit pro 
ducers, next to Brazil. We are the 
second largest vegitable producers 
next to China. Nearly 30 to 35 per 
cent of our products are simply wast 
ed. They perish because we cannot 
provide post-harvesting technlogy to 

improve self-life of these products. 
So, if we can integrate this facility 
and provide these inputs for arresting 
the substantial percentage of wastage, 
even if we do not have any quantum- 
jump in the near future, we can 
have adequate surplus to help us to 
overcome; at least in. the- medium 
term; the BOP crisis- 

The second major point which has been 
raised is that import is expanding and all sorts 
of luxury items are being allowed to be 
imported. It is true. The negative list of import 
is very short. But, at the same time if you look 
at only one item—'Consumer goods—that is in 
the negative list. And the whole range of 
items, which we do not want to import are put 
in the consumer goods. Item is one, title is 
one; but the entire gamut of the areas of items 
which we do not want to import are 
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covered   by   one   item   i.e.   consumer goods. 

In reject     of     the objects    about which Mr.   
Sinha   was    talking; yes, that should be the 
approach.  Except safety, security and 
environment, you should allow it. We should 
not eye a be shy of  importing and    exporting 
the same commodities. There is noth ing wrong 
in export and import. Exporting onion    from 
Nasik to    Gulf countries is more profitable 
than taking    that onion    to the eastern part or 
instead of taking cereal from the western or the 
northern region to the north-eastern region,  it 
is more profitable to import rice from Burma   
or from Vietnam      Therefore,    there is 
nothing contrary  or  inconsistent     in trading, 
both ways in the same commodities .   We can 
make    profit that way.   International relations 
and    International  trade  does      not   depend 
merely on our points of view. Always there 
should be scope  for accommodation. For 
example, recently we had to import some  rice   
from Vietnam. They were to give us some 
money m respect of their debt, servicing. They 
said that they could not give us   in cash; they 
could give in kind.  They bad a surplus of rice 
and they said we should take it. We    had to 
take it. Therefore, there is nothing wrong in  it.   
This type  of situation always demands- 
accommodation.   If you look at the three years 
of imports,    you will find that non-oil import 
has not increased substantially. For example, I 
will give just eleven months figure because for 
the current year, the figure for March has not 
come; that is why I am compelled to give April 
to February figures and I am not taking the    
rupee into  account because    in between rupee 
fluctuation has    taken place, my unit is in   
U.S.      dollars. You can look at non-oil 
imports. In 1990-91; it was dollar 16.61 billion. 

In 1991-93 it came down. It was $12.89 
billion. In 1992.93, April to February; it is 
$14.61 billion.   Com- 

pared to 1991-92 it is more. But compared to 
1990-91 it is less ia U.S. dollar terms, not in 
rupee terms. For indigenous oil production we 
have made some projections. But if we are to 
import more Oil, we are to import more 
fertilizers or certain essential items are to be 
imported, we cannot avoid it. But. in respect 
of other area&, non-oil import is not expand-
ing, The same way some people are 
apprehending that it is going to hurt them. 

The question of dumping is again 
coming. That is why we are making 
institutional arrangements. So long 
we could not have an effective ma 
chinery. I do agree in the Ministry 
of Commerce or in the Government 
of India there was no effective insti 
tutional arrangement to prevent dum 
ping because import was restricted 
both physically and by raising a high 
tariff wall. Now when we are redu 
cing the customs duty, when we are 
liberailising the imports; we felt the 
need to create an anti-dumping me 
chanism in the Ministry of Commerce 
and it has since been created. An 
officer has been designated. Normally 
from the date of receiving the com 
plaints; we are to finalise the reports 
within a stipulated period. We have 
already received complaints on 
two      items. Action      has      al- 
ready been initiated. Shortly the outcome 
would be made available. Here we have to 
think at what point at what level we have to- 
give protection. Today in most of the cases; 
effective import duty is 85 per cent. Do, you 
want more? With the protection of 85 Per cent 
import duty, whether the Indian industry 
cannot protect themselves or not. That is a 
matter which has to be decided. I do entirely 
agree that in our duty structure, on raw 
materials and equipment, the duty should be 
less and on finished products the duty should 
be more. If there are any distortions in certain 
areas, that should be corrected and corrective 
measures should be taken.  But at what level 
would 
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you like to give protection to the indigenous 
indusry; is a matter which has -to be seriously 
considered. Whenever there is- airy complaint 
in respect of dumping under the Customs Act; 
adequate provisions have been made and we 
can initiate action under those provisions. In 
fact, on two or three items, we have already 
initiated action. But sometimes it so happens 
that indigenous industries to cover their own 
inefficiency; make noise and we have to look 
into it: 

I will mention two more points on exports 
and then I will come to the Dunkel proposal 
and' Special-301. It ha§ been correctly 
suggested that States have to make some 
sacrifice to promote exports because they do 
not-levy local taxes. They are to provide the 
infrastructure. We are considering what 
arrangements we can make so that they can be 
involved; in a big way; for export promotion. 

Members will be happy to know 
that we have initiated a Centrally- 
sponsored scheme where we are going 
to establish a high technology indus 
trial park to provide infrastructural 
facilities to the export units which 
will be located in those areas. Here 
We are providing them not only the 
financial support at the initial stage 
to create those parks but we will also 
make arrangements so that they can 
impose certain levies in those areas 
and get some money to maintain 
these assets which they are going to 
create. So some Centrally sponsored 
schemes are being worked out. We 
have already received some encourag 
ing responses from the State Govern 
ments. The question of quality has 
been raised. Here also, you have to 
think basically. Simply by appointing 
some inspectors, you cannot (improve 
quality. Quality cannot be improved 
unless there is a total awareness, un 
less there is quality consciousness. We 
had all sorts of inspections. It did not 
improve quality. It only generated 
corruption at various levels. You 

should be aware that if your goods are not of 
good quality, if your goods are not of 
competitive prices, there will be no taker of 
your goods and services in the external market. 
Quality can be created only by creating an 
awareness about it by making people quality-
conscious, by creating conditions where your 
goods will not be sold, will not be accepted in 
the international market, if they do not come 
up to acceptable standards. Merely by 
appointing some inspecting agencies, T am 
afraid, quality cannot be created. Had it been 
so, then, with the level of control and with 
inspections at various levels which we have, 
staring from the export inspecting agencies to 
various other regulatory agencies, we could 
have become the most quality-conscious. But, 
unfortunately, it has not taken place: 
Infrastructural deficiencies are, of course; to be 
rectified. And, I have already   indicated one 
such programme. 

Certain individual issues like tobacco 
exports have come up. What action we are 
going to have in this respect and the bilateral 
issues which we are having with China, are 
some points raised. Surely, I will look into 
these things. 

On the rupee-rouble arrangement, 
Dr. Sivaji has mentioned that we are 
paying the Soviet Russia through our 
nose. It is true. At today's. dollar- 
rouble price you have to pay substan 
tially more. But if you want to take 
that figure into account, Dr. Sivaji 
should bear in mind the fact that we 
got our Bhilai Steel Plant, the BHEL, 
the Heavy Engineering Coropration, 
all in Rs. 70-80 crores. This is not the 
correct attitude. When we were in 
need, they helped us. They provided 
us assistance to build up the indust 
rial base; to build up the steel plants; 
to build up our capabilities in the 
basic industry. Today you want to 
take advantage of the position. That 
created problems. For one     year, 
there was no trade. We have sorted out this 
issue. I think the House will appreciate that 
they stood by us   in 
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times of our need and we have also tried to 
help them. We do not want to take undue 
advantage of a particular situation prevailing 
there at a particular point of time. We have 
Piade an arrangement. They have agreed that 
the debt-service which we are going to pay 
them, they will take in the form of goods and 
services. Therefore, exports worth Rs. 2400-
2500 crores would be assured. But unfor-
tunately, because of the change from one 
system to another, dismantling one system 
and creating a new system is taking time. 
Certain teething troubles are there and 
exporters and businessmen will have to bear 
with us.   But I do hope... (Interruptions,). 

PROF. SAURIN BHATTACHARYA; Can 
you yield for a minute? 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Not now. Let him finish. 

SHRI MENTAY PADMANABHAM: 
Sir, the Miinister is coming forward to answer 
any question put by hon. Members. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): That will be after his reply is over. 

SHRI MENTAY PADMANABHAM: 
After the reply is over, we may forget the 
points. That is the problem. 

THE VICE-CHAIRMAN (SHRI JA 
GESH DESAI): You note them 
down.  

SHRI MENTAY PADMANABHAM: It is 
a quetion of action and reaction. 

THE VICE-CHAIRMAN (SHRI J A 
GESH DESAI): He has listened to all of us 
patiently, without interrupting. Please hear 
him now. 

SHRI PRANAB MUKHERJEE; Sorry, I 
am taking a little more time. At the same 
time, I would like to cover the  teves  which  
have     been 
raised. 

Coming back to Dunkel. I had the privilege 
of having discussions with the members ot 
various political parties. I am also going to 
have discussions with trade union 
representatives and farmers' organisations. It 
is not that we have accepted a position. So far 
as acceptance As concerned it will depend on 
the decision of the Government. Till now, 
negotiations are going on. I will just refer to 
three major issues on agriculture. As regards 
agriculture, it is being said that if we accept 
the Dunkel text, then our support to our 
farmers for agricultural development would be 
compromised; our concept of food security 
would be compromised because guaranteed 
import of agricultural pro ducts to the extent 
of 3 per cent will have to be ensured; 
subsidies will have to   be at the level of  10 
per cent— 

threshold level—and patenting of 
seeds will cause harm to the farmers. 
I had explained it when I talked to 
the representatives of various politi 
cal parties. Let us take subsidies. 
There are two types of subsidies which 
probably we give and that has been 
accepted in the Dunkel text also. Pro 
duct specific subsidy and non-product 
specific subsidy. Product specific sub 
sidy we are giving on about 21 or 22 
agricultural items and the rate of sub 
sidy is being determined from Sep 
tember 1988, the date from which the 
negotiations started and we find that 
excepting three items—tobacco, sugar 
and groundnut—in all other items, our 
subsidy is much less than 10 per cent 
and the aggregate measurement sup 
port, by the mode of computation 
which they have accepted, will be 5 
per cent to 6 per cent while the thre 
shold level is 10 per cent. Now, some 
body may say that our computation is 
not correct. I am prepared to sit with 
experts. I am prepared to sit with 
other people, those who have a 
different mode of computation. So it 
can be worked out.  

So far as the non-product specific subsidies 
are concerned, there too you calculate the     
type of     support 
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which you are giving in the form of subsidies  
on interest for  agricultural credit,  subsidies  to     
the     electricity changes and water charges. 
Aggregate of these are not coming to more than 
5   per cent to 6 per cent. Therefore, the 
threshold level is 10 per cent and here too, there 
is a provision that In tjje case  of those who  are 
resource-poor farmers, according to their stand 
3rd,   the     subsidies given to      them frill be 
excluded.     But we have   not excluded them. 
For our purposes, we |iave taken them into 
account.       The total  amount  of   subsidies  
which we »re providing—I  made some 
calculations:—if you take the State Budgets and 
the Central Budget, our agricultural subsidies 
should have been 15,000 crores to 20,000 
crores     of     rupees. We are not giving that 
much of subsidy anywhere.    Therefore the    
question of saying that our subsidies will go 
down, is not borne out by    facts But here also, 
I am subject to correc-tion. If soiiiebodyc has 
any   ther made of calculation and computation, 
we are prepared to sit with him and examine it 
and if we are wrong   we will correct at and this 
is the    understanding we have given to them. 

In respect of guaranteed import, so long as 
India is going to have the balance of payments 
problem, there will be no obligation to import. 
In respect of the patenting of seeds, farmers' 
rights, researchers' rights naturally occurring 
genes, patenting of those micro-organisms, we 
have made it abundantly clear that our stated 
position is that it will be difficult for India to 
accept this. And this point you will have to 
keep in view that most of the Latin American 
countries, the entire ASEAN group, the EEC 
they want the quick conclusion of Uruguay 
Round of talks on the basis of the Dunkel text. 
Nobody wants to reopen it. The United States 
of America wants to reopen it to suit their 
convenience.. "We also want to reopen lit 
because we want to get some advantages from 
the MFA on textiles because textiles 
integration is 

, taking place at later years and we    want the 
integration in the      earlier  ears because  we   
have    competitive   advantages in textiles.   We 
want pro-tection   for  plant   variations,      
micro. organisms, patenting of seeds    etc. in 
the Dunkel text. We want to     make 

800 P.M. 

it clear that in the legal text, and 
the final position is yet to be taken. 
What did I suggest when the idea of 
JPC came? When the 

JPC comes, Indian Parliament the 
sovereign Parliament takes a firm po 
sition and if it is expressed fo the form 
of a Resolution, then which negoiator 
would have the right to go beyond 
that brief? Your positon is sixiea. 
There will be no flexibility. There 
will be no manoeuvrability, because 
when the highest sovereign body of 
the country formulates its views and 
gives that brief to the negotiator, the 
negotiator cannot go beyond that 

brief. But you should have the flexi 
bility in international negotiations. 
Multilateral negotiations would be 
extremely difficult if there is no flexi 
bility once Parliament takes a position 
then neither the Government nor any 
subordinates of he Government can 
go and make any changes in that. The 
Parliament of India will have to take 
a view at the end. Therefore, what 
we suggested is, our concern should 
be expressed, it should be debated in 
Parliament it should be debated out 
side Parliament. The concern of India 
should be expressed so that our nego 
tiators would have larger flexibility, 
that Indian Parliament may accept 
it   or      may  not   accept  it, that 
Indian     Parliament feels      
very strongly on this particular issue. That 
would strengthen the negotiating capacity and 
competence of the negotiators. But once you 
have taken a stated position, either tin. the 
form of a Resolution or in the form of a recom-
mendation, it will be extremely difficult to 
come out of that position; not only difficult but 
it would be impossible to come out of that. 
You cannot come out. So this is the position 
we have to keep in view. 
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In respect of other patenting    laws, in   my  
statement I    have  suggested what should be 
our response to Special 301.   What  I have  
suggested  is, even in the patenting there 
should be a   combination of both the  
elements, rewarding of the inventors and at the 
same time meeting the requirement of public 
interest.   And that is the compromise we 
would like to have.  But the point which we 
have to keep in view is that already various 
countries have  taken  a position.      Under     
the leadership of Argentina's     President, 37 
countries have written to the Japanese Prime 
Minister and the American President that they 
want to have a successful conclusion of the 
Uruguay .Round  of discussion  on the basis of 
the Dunkel text. That questios is; does he take 
that position? Does he want to reopen only in 
respect of agriculture or     subsidies on 
agriculture   between EEC and America? Asian 
countries as a    group have taken this strategic 
position that' they want this.     And, therefore, 
it is not that all the 108 countries talk and 
discuss! it.    Some of the countries  should  
negotiate  some  discussions. But at the same 
time I think we should have      larger    
discussions. The countries should clarify our 
position because that is going to affect our 
interests.      Surely,      nobody     would like to 
have any such thing. Coming to Special 301... 

SHRI  JAGESH     DESAI; What 
about    medicines? 

SHRI PRANAB MUKHERJEE; No; I said 
that the Patenting Act is an area where we 
have real difficulty, I have no hesitation in 
saying that and T share it with my colleagues 
representing various political parties. 

Even China has amended that Act in order 
to have access to GATT because in your trade 
relations either you will have to go through the 
multilateral route or you will have to go 
through the bilateral rotee. And when you 
have bilateral relations, what is your  strength?   
Our export to     EEC 

countries as a group us almost   30 percent, 
another 26 or 27 per cent with erstwhile Soviet 
Russia or rupee-payment areaj 15 to 16 per 
cent with the United States and about 13   to 
14 per cent with   Japan,   Suppose we do not 
go through the multilateral fora, then these are 
the countries  with    which we will have to go 
for bilateral arrangements and all of them are 
economically powerful     compared to    India. 
Therefore, in (he bilateral negotiations arm-
twisting   could be there and actually it 
happened in the case of China. That    is why 
China wants to be     a member of the GATT, 
In its anxiety to be a member of the GATT it   
has also amended its patent law. So,    we have 
expressed our concern and this is the area 
where we would like     to protect our national 
interests as far as possible.   I don't mind if the 
Members of  Parliament  express      their  
views very strongly because  that will also 
have  some  impact.  But  at the  same time   
we   can  not   completely  ignore the reality   
that in the  international fora  we  are  one  of 
the players,  we are not 'the player". Now I 
come  to Special 301. 

PROF. SAURIN BHATTACHARYA: Are 
we the actual players or 'reserves'? 

SHRI PRANAB MUKHERJEE; No, no we 
are players. These things you are telling me 
for the last 15 or 20 yesrs- When 1 borrowed 
money from the IMF, almost in the same 
language with the same introduction, I was 
criticised on the floor of this very House. 

PROF. SAURIN BHATTACHARYA: 
Today I relerred to that. 

SHRI PRANAB MUKHERJEE: None of 
you at that point of time, could believe that a 
situation may be created where we may not 
require the last instalment and every time it 
was pointed out that it was true. I do agree 
with the statistics quoted by Mr. Yashwant 
Sinha in respect of export asd import 
imbalance. But there too, you will Anal that in 
1985 our trade gap was about Rs. 8,000 crores 
and after moving up and down 
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in the terminal year of the Seventh Plan again 
it came around that. So, there was some 
pattern.     In certain areas, you will notice, 
because of the oil crisis our    balance of    
payments situation     is    ki    a    delicate    
stage. Whenever  there is a major oil crisis it 
affects our    BOP   areas.    At   one point of 
time 75 per cent of our foreign exchange was 
spent    only     to import what we    used   to   
call   'the three  Fs'—food,  fuel  and     
fertilizer. Now food import is not -needed, but 
fuel and fertilizer are   there.   For   a short 
while we had the advantage that our import 
requirement of   hydrocar. bon   sources  of 
energy  come     down from 65 per cent or 66 
per cent     to less than 50 per cent.     But that 
was for a short while. I think it wag possible 
between 1982 and 1984-85; otherwise that is 
difficult. 

Now coming to the point of India being 
redesignated as priority foreign country under 
Special 301, this is for the third consecutive 
year that this is happening. Now in respect of 
working out a detailed strategy, they have not 
yet announced any punitive action. They have 
appointed a task-force. That task-force is 
going to determine what punitive action they 
would like to take. For example, in 1992 they 
wiithdrew the GSP and the value was about 60 
million US dollars. In other words, Indian 
exporters in those areas had to pay duty worth 
60 million US dollars. So far we have not 
heard much from the pharmaceutical 
industries. So, I think, they have profit and 
they have been able to absorb it or, perhaps, it 
may be that they are making some con-
sideration and makling some balance, whether 
by making noise for the withdrawal of the 
GSP or continuation of the existing patent law, 
which would be beneficial to them, I don't 
know. But we have not heard much noise from 
that sector when the GSP was withdrawn. 
Now here, too, the GSP wast given by the 
country. These are certain areas where the 
country can give some faciliti&s and concess- 

ions to the developing countries. In 
our anxiety we should not forget that 
the USA is a leading partner in 
trade      and investment.      The 
USA has the largest investment and technical 
collaboration with us. As an individual 
country nearly 16 per cent-of our trade is 
with them.     Therefore, we have stated our 
position that the issue should be sorted out at 
the multilateral level   and  unilateral action 
at this stage is not warranted. When  the 
discussions are going     on at the multilateral 
level they should not have taken this 
unilateral action. But. the question    of 
retaliation     or what strategy we are going to 

adopt or what individual action we are going 
to take will depend on what punitive  actions  
they  are  going  to  take. So far as 1992 is 
concerned, they with drew the GSP.   They 
did not go beyond that.     But are they going     
to have some punitive duty in respect of 
certain other  items?      Certain  items, 

exportable items, they can bear. But if you 
withdraw your GSP on certain items, they 
cannot bear to that extent because their 
expors would be affeced. Therefore, this is a 
matter on which, I think, we shall have to 
discuss and explore the possibilities of 
settlement which would help us. I am hopeful 
that it would be possible to resolve the crisis. 
I would not say 'crisis'. I shall call it 'impasse' 
which has been created as a result of that. But 
it is true. I do agree. It is true that it has 
emerged. This scenario is emerging. It is no 
use telling them in how many areas they have 
violated and they have tried to enforce their 
own national law. Japan can do it because 
Japan has certain advantages At the same 
time I can remind my hon. friend Mr. 
Yashwant Sinha—I was an eyewitness—
when the question of general capital increase 
in the Fund-Bank came, Japan wanted to have 
a higher share in the general capital increase. 
The USA put pressure to sort out another 
issue at the multilateral level. Therefore, it is 
not unknown. This cannot be desirable. But 
this is not    unknown. 
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This is not uncommon. Sometimes it happens. 
We shall have to live with it. In that given 
situation we have to see how best we can take 
advantage of it. I don't have the privilege of 
using very strong words as the hon. Members 
have. That is why I had to be cautious. I don't 
know whether it is potent or impotent but the 
fact is that we have been able to express our 
views. 

SHRI YASHWANT SINHA;       You have 

to be potent on patent. 

SHRI PRANAB MUKHERJEE: I have to 
be both. I am referring to Mr. Sukomal Sen. 
He described the statement ' as an impotent 
statement. That is why I am saying mere 
strong words are not going to help us. We 
have to sort out these issues be cause certain 
other countries have been designated. I do 
hope that it would be possible to resolve the 
issues. At the same time we want to streng-
then the multilateral arrangements because 
from our experiences we have seen, 
particularly in the case of India which is a 
founding member of the GATT and all other 
UN families, that we have received more 
advantage from the multilateral route than 
through the bilateral route. With these words I 
thank you. Mr. Vice-Ohairman. 

PROF. SAURIN BHATTACHARYA: 
The Minister said in reply to Mr. Sivaji that 
we should not forget that the USSR helped us 
in building our industrial set-up and it is a 
repayment thereto. My only submisstion to 
him would be that it is the dismantler of the 
USSR who are now receiving the gratitude for 
that. Perhaps that aspect did not come to Mr. 
Mukherjee's mind because even later he said, 
in the present-day context it is Soviet Russia.   
It is not Soviet Russia now. 

DR. YELAMANCHILI SIVAJI:    In the 
course of his reply, I expected the Minister to 
settle claims and counterclaims with China so 
that we dan restore our trade of tobacco. 

THE     VICE-CHAIRMAN       (SHRI 
JAGESH DESAI): That comes under the 
Finance Ministry. 

SHRI PRANAB MUKHERJEE: I think 
claims and counter-claims can bo settled  not 
compromising our own 
interest. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): The House stands adjourned till 11 
A.M.  tomorrow. 

The House then adjourned at 
fifteen minutes past eight of the 
clock till eleven of the clock on 
Wednesday; the 12th May.  1993. 


